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DEMAND No. 70—MINISTRY OF
LABOUR
Mr. Speaker : Motion moved :
“That a sum not exceeding

The Lok Sabha met at Half Past Ten
of the Clock.

[MR. SpeakeR in the Chair)
QUESTIONS AND ANSWERS
(See Part I)

11-30 aA.M.
*DEMANDS FOR GRANTS

Mr. Speaker: The House will now
take up discussion of the Demands for
Grants Nos. 70, 71, 72, 73, 74 and 136
relating to the Mmlstry of Labour. As
the House is aware, S hours have been
allotted for the Demands of this Minis-

try.

There are a number of cut motions to
these various Demands. Hon. Members
may hand over the numbers of the
selected cut motions which they propose
to move at the Table, within 15 minutes.
1 shall treat them as moved, if the mem-
bers in whose names those cut motions
stand are present in the House and the
motions are otherwise in order.

The time-limit for speeches will, as
usual, be 15 minutes for the members
including movers of cut motions, and
20 minutes if necessary, for Leaders of
Groups.

Shri Kamath (Hoshangabad) : Many
hon. Members are absent.

Mr. Speaker: If within 15 minutes
they are present all right; otherwise their
presence won't be noticed.

Does the hon. Labour Minister want
to say anything?

The Minister of Labour
Khandubhai Deqal) No, Sir.

(Shri

Rs. 14,49,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1957, in res-
pect of ‘Ministry of Labour'.”

DEMAND No. 71—CHIEF INSPECTOR
oF MINEs
Mr. Speaker : Motion moved :

“That a sum not exceeding
Rs. 22,37,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pays
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Chief Inspector of
Mines’.”

DEMAND No. 72—MISCELLANEOUS DEe-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF LABOUR

Mr. Speaker : Motion moved :

“That a sum not exceeding
Rs. 3,52,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Labour'.”

DemanDp No. 73—EMPLOYMENT Ex-
CHANGES AND RESETTLEMENT

Mr, Speaker : Motion moved :

“That a sum not exceeding
Rs. 1,94,51,000 be granted to the
President to complete the sum
necessary to defray the charges

* Movcd wnth the recommendation of the President.

(1—40 Lok Sabha)
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[Mr. Speaker]

which will come in course of pay-
ment during the year ending the
3ist day of March, 1957, in res-
pect of the ‘Employment Exchanges

{1

and Resettlement’.

DEMAND No. 74—CiviL DEFENCE
Mr. Speaker : Motion moved :

“That a sum not exceeding
Rs. 1,03,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
peet of ‘Civil Defence'.”

DEMAND No. 136—CAPITAL OUTLAY
OF THE MINISTRY OF LABOUR

Mr. Speaker : Motion moved :

“That a sum not exceeding
Rs. 50,42,000 be granted to the
President to completer the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Capital Outlay of the
Ministry of Labour.”

Shri Tushar Chatterjea (Seramd:ore):
Sir, while I cannot say that the Labour
Ministry has not done any good to
labour, yet the point is that whatever
little good the Ministry has done for
labour has been clouded by the failure
of the Government to tackle the main
%:Jblems that labour today is faced with.

e report of the Government itself
says that the number of working days
lost has increased in contrast with the
previous year. That itself shows that it
1s not to the credit of the Government
and that the work of the Labour Minis-
(rﬁ has not been done well. Why has
labour dispute increased? It is mainly
because the Government has failed to
tackle the main problems of the labour,
that is, problems relating to wages, re-
trenchment and such other basic things.

Let me first of all take the question of
wages. Eight years have already passed
since Independence, but the question of
a living wage is still left out of consi-
deration by the Government. Whenever
we raise this question, Government
shows a completely indifferent attitude
towards it. Not only that; there is the
&estion of a fair wage. The Fair Wages

mmittee’s report is there. Only some
months back, the Gajendragadkar Com-
mission, in its award, commented very
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severely about the wage policy of the
Government and suggested that at least
the Fair Wages ommittee’s report
should be implemented. But that point
also is not being favoured by the Gov-
ernment.

What is the actual wage position?
Even in respect of real wages, the wor-
kers in every industry have not cven
come up to the pre-war level. We could
have understood that Government is
serious about the wage position, if at
least the minimum thing that Govern-
ment could do under the circumstances

‘has been done. But even the minimum

thing has not been done—I mean pro-
per adjustment of wages in every indus-
try for all employees, adjustment ac-
cording to the last Pay Commission re-
commendations. Even that minimum
thing has not been done.

As we read the reports of the Gov-
ernment, as we read their policy state-
ment, we find that they mean to say
that wages cannot be increased over-
night and that wages must be linked with
production. That means that if produc-
tion increases, then and then only wage
increase can be made. But even this

licy of the Government has not been
implemented. We know that production
has increased by more than 40 per cent.
Has wage increase been made to that
extent or even anywhere near about
that? Wothing of the sort. This produc-
tion increase is not a general pro-
duction increase as such; along
with increase in production, if the
condition of the industry is sur-
veyed, we find that there is also
profit increase and there is also increase
of productivity per worker. So, this pro-
duction increase cannot be attributed
mainly to capital or to any other reason.

* It has been accompanied by profit in-

crease and also by increase of produc-
tivity per worker. Even then, wage in-
crease has not taken place. I studied the
conditions of some industries, of course,
in West Bengal; 1 studied the cases of
the Indian Iron and Steel Company,
Jessops Factory, Burn and Company,
Dunlop Company, etc. In all these fac-
tories not only production has increased,
but profit also has increased tremen-
dously and productivity per worker has
also increased to a great extent. But in
none of these factories a wage increase
has even been recommended by the
Government, Therefore, the main ques-
tion is that the Government has no
policy of guaranteeing a proper wage to
the workers. It is because there is no
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Government policy about wages, be-
cause of the absence of any Govern-
ment policy, tribunals that have been
appointed to deal with wage questions;
Tribunals go their own way, employers
too go their own way. In the recent jute
tribunal, a wage increase of Rs. 3 was
sanctioned no doubt; but under what
conditions? Even the last jute tribunal
in its calculation suggested that Rs. 70
should be granted to the worker as wage
at the lowest level but because there is
no standard laid down by the Govern-
ment, because there is no guiding prin-
ciple laid down by the Government, the
tribunal was unable to give that award.
The present jute tribunal has fixed the
wage much below Rs. 70; it has fixed
it at about Rs. 67 or so. What is the
position of the employers? Because
there is no Government policy about
wage fixation, only the other day we
found that in Terai the tea planters,
instead of raising the wages, have cut
down three annas in the wage of the
workers. Not only the ILN.T.U.C. sup-
porters but all sections of labour are ag-
grieved and are demanding the restora-
tion of the wage cut. It is because of
the absence of any real wage policy of
the Government that all these disglules
arise, and in spite of some good things
here and there, the labour problem is
not solved. Last year there was the great
bank employees’ dispute. The bank em-
ployees are still aggrieved. Even their
existing f1::551)! is cut to a great extent be-
cause of the absence of a Government
policy about wages.

So I feel that if Government want to
take any practical steps towards guaran-
teeing a proper wage to workers, at least
they can do two things. Firstly, some
substantial wage increase in conformity
with the production increase must be
made. At least 25 to 30 per cent. in-
crease in wages should be uniformly
decided upon. Secondly, a national
minimum wage should be decided upon
s0 as to Jay down the first step towards
achievement of a living wage.

In this connection, I raise the question
of bonus also. It is true that bonus is
being given either through bipartite
agreements or through collective bar-
gaining or through tribunals. In most of
the cases labour has realised some
bonus no doubt, but there is no Gov-
ernment policy as such for providing
bonus. There is no statutory provision
for validating the claim for bonus. Be-
cause of the absence of the statutory
provision for bonus—at least I know
it in the case of the jute industry—the
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bonus claim has been completely turned
down. A tribunal was set up, but the
bonus issue has been taken out of the
terms of reference of the tribunal. Bven
Shri B. C. Roy, the Chief Minister, had
to admit that in the case of the jute
industry the bonus claim was justified.
In most of the Jute factories, he said
factory owners are in a position to pay
bonus; but, because the jute boss is very
strong, perhaps, they influenced the Gov-
ernment; perhaps, something happened
behind the scene and the bonus issue
was left out of the terms of reference.
I do not raise the question of the quan-
tum of bonus, etc. now. They may be
decided upon later. But, at least, some
statutory provision must be there so
that the bonus claim may not be left
out of consideration.

Then comes the most vital question of
retrenchment. Most of the labour dis-
putes are due to retrenchment. Govern-
ment says that the unemployment figure
is rising; the Finance Minister in his
long speech admitted that. We do not
say that the unemployment problem can
be solved overnight and that all the un-
employed should be absorbed in a day
or two. But, we expect the Government
at least to make a move towards the
direction of the solution of. the un-
employment problem. The minimum
that we expect from the Government is
some step to stop retrenchment. Other-
wise the talk of solution of unemploy-
ment problem is all moonshine. Has
Government moved towards any prac-
tical solution of the retrenchment pro-
blem? We do not think that they have.
Retrenchment is increasing in every in-
dustry—in jute, textile, engineering,
ordnance factories, Defence Department
—and also in Government concerns and
the DVC. It is the cry of the day and
everywhere strike ballots are being taken
by workers. Unrest is growing and the
Government is faced with a crisis. When
labour unrest is there, Government acc-
use the labour leaders, but they do
not see their way to tackle this retrench-
ment problem. Even in its own concern,
Government has done nothing to solve
the problem. In the ordnance factories,
we hear that a large number of trained
people are facing retrenchment. On the
one hand we see this. On the other hand,
under the auspices of the labour Minis-
try, a large number of training centres
have been opened, in which people will
be trained. Now, it is really a contra-
dictory position. In one concern, thou-
sands of people, trained people, are fac-
ing retrenchment; even after training,



4831 Denands for Grants

[Shri Tushar Chatterjea]

they have no security of service, etc. On
the other hand, training centres are be-
ing opened and new recruits are being
taken for training.

In the DVC, 3,000 or more men are
being threatened with retrenchment. In
its own departments, Government can-
not cared to inquire whether that reso-
which the prospective surplus and the
prospective recruitment could be com-
bined, so that, suddenly, retrenchment
froblem would not come upon the wor-

ers. Long back—I believe one year
back—retrer,thment in the DVC was
anticipated. At that time, it was
said that some co-ordinated method
would be formulated in consultation
with all the Ministries, so that, suddenly,
this retrenchment did not come upon the
workers. One year back, I heard the
Planning Minister assuring a questioner
that this would be done and that his
officers would be instructed to survey the
position in other projects and to make
a list of prospective recruitment so that,
before actually retrenchment took place,
things could be adjusted. The issue was
posed one long year back. But during this
one whole year, the Ministry did not do
anything and Government has not paid
any heed-to this matter and did not take
it seriously. Suddenly, now, 3,000 to
4,000 workers in the DVC are seriously
threatened with retrenchment. Even
then, Government sits tight and it does
not pay any attention to the cry. When
there are terrible movements, then only
does Government sit up. When one or
two suicide cases occur, only then, it
does something. It was assured that
2,000 workers would be absorbed in the
Durgapur Coke Oven Plant and 500
in Bihar Government plants. But in spite
of that assurance, I heard, day before
yestarday, that, while making no plan
for the absorption of the retrenched
personnel, notices are being given for
retrenchment. There is no plan for re-
instatement or absorption. The workers
are faced with this problem.

As for private concerns Government
will say that it has provided for re-
trenchment compensation, compensation
for lay-off, retrenchment, etc. in the In-
dustrial Disputes Act. But, whoever has
some knowledge about jute and other
industries, knows that that token re-
trenchment compensation is no compen-
sation at all. It is no safeguard for the
workers. In spite of that provision, in-
direct retrenchment is going on every-
where.

10 APRIL 1956

Demands for Grants 4832

There was, about a year ago, a reso-
lution about rationalisation of jute and
textiles. We were opposed to that but
the House adopted a modified resolution
in which some conditions were laid
down for rationalisation. In jute in-
dustry, these are not being followed; in-
direct retrenchments are going on and
surplus labour is not being absorbed in
other works. Right and left, dismissals
are going on. Yet, the Government has
not cared to inquite whether that reso-
lution is being implemented by the jute
boss or not. If that is the attitude of the
Government, retrenchment problems
cannot be solved.

I will now come to some labour laws
which Government claims to be very im-
portant. The Minimum Wages Act is,
it is true, a very important thing for
the labour. But it is on paper only.
For all practical purposes, the majority
of the workers falling under this Act
are not getting minimum wages. For ins
stance, the bidi workers in my district
—there are 6,000—should get a mini-
mum wage of Rs. 2-2-0; that is the fixed
minimum. 4,500 workers get only Rs.
1-12-0 to Rs. 2-0-6, though the fixed
rate is Rs. 2-2-0. The fixed rate is only
in paper; really they get much less.

Again, there are cases where the exist-
ing minimum rate was Rs. 2-8-0 in
1946. In 1952, it was Rs. 2-5-0. After
the application of the Minimum Wages
Act, some employers found it easy to
lower it down to Rs. 2-2-0. Thus, the
Act has not always worked to the ad-
vantage of the workers, it was dis-
advantageous. The majority of the agri-
cultural labour has not yet been bene-
fited by this Act,

Mr. Speaker : The hon. Member must
have an idea of the time. He must con-
clude now.

Shri Tushar Chatterjea : Yes, Sir. The
Employees State Insurance Act is a very
ood think ; but it has created more pro-
lems than advantages, The Sub-com-
mittee appointed by that Corporation
has reported, that medical arrangement
is very inadequate.

They are so inadequate that the wor-
kers are not satisfied. The workers are
paying for medical facilities, but they
ai'le not actually getting any facility at
all.

. Again, in some places, at least in the
jute area in West Bengal, the workers
as a whole are not satisfied with the a

plication of this Act. Why? Because, till
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now they were getting medical facilities
free of cost and under this Act they
have to pay for it. Therefore, it is not
of any economic advantage to them;,
on the other hand, it is an economic
disadvantage to them. The Government
will say that for every worker who is
getting less than one rupee per day no
employee’s contribution is required. We
shoul understand—the Government
also should understand—that today there
is practically no worker who gets less
than one rupee per day. Most of the
workers—99 per cent. of the workers—
who fall under the Employees’ State In-
surance Scheme, get more than one
rupee per day. Therefore, this argument
that there is no employee's contribution
is meaningless. It is only on paper that
this provision is there. It is meaning-
less for all practical purposes. I would,
therefore, suggest that the limit of ‘no
employee’s contribution’ should be rais-
ed from Re. | per day to at least
Rs. 75 per month,

I do not want to touch on all the

ints and I will just conclude by refer-
ing to two important points. e first
one is about the welfare measures for
labour. Lots have been said about wel-
fare measures for mica workers, coal
mine workers, plantation workers etc.
Only the other day I went to Manbhum
District to see the condition of the
shellac workers. To my amazement I
found that the shellac workers, in the
course of the melting work, get their
hands and feet deformed with the re-
sult that they are unable to do any
other work. There is no protective
measure for them. There is no relief
measure provided for them. If after 10
or 12 years work every melter's condi-
tion is that he is unable to do any
other work, then he is rendered almost
an invalid. But, neither is there any pro-
tective measure to protect their hands
and feet from being deformed, nor is
there any relief measurc provided by the
Government for the deformed and dis-
abled workers. The Bihar Labour En-
quiry Committee, who went into the
matter, made certain recommendations.
But, 1 understand, all those recommen-
dations are in paper only and no action
has yet been taken.

Then I want to point out that, good
labour laws are no doubt good for the
workers, but the Government should see
that proper enforcement of those laws
is made. Secondly, there should be a
guarantee that the employers will follow
those labour laws. What is the position
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if an employer violates any provision of
the Tribunal Award? Is there any pro-
vision in law by which that employer
can be pulled up? There is only a provi-
sion to fine the employer up to Rs. 1,000.
Therefore, if an employer by violating
the Tribunal Award evades payment of
a lakh of rupees, he will always be
ready to pay Rs. 1,000 as fine. By pay-
ing this fine he will be saving Rs. 1
lakh because he will not be paying the
increased wages to the workers.

Then there is another thing. In my
constituency there is the B.P. Railway.
An industrial dispute was _ngng on for
a long time since 1949, e Tribunal
Award was repeatedly violated by the
employer. Reference was made to the
Ministry repeatedly and the Ministry
assured intervention. But, whenever the
Ministry tried to intervene, the Ministry
found that nothing could be done. The
employer did not implement the Award
and did not pay the increased wage to
the workers. That thing went on from
1949 to 1955. The Ministry is help-
less. The Government is helpless in t
matter. It cannot enforce the Award. It
cannot pull up the employer. It cannot
inflict any punishment on the employer
Therefore, what 1 say is that for all
labour laws—the Coal Mines’ Act, the
Plantation Labour Act, the Tribunal
Award and others—there should be
some such arrangement by which the
employers are really made to follow
them. If they do not follow them proper
punishment should be inflicted on them.
That arrangement should be there, other-
wise the labour will lose faith on labour
laws and the labour will lose faith in
the work of Tribunals, etc.

Therefore, if the Government is really
serious about meeting the demands of
the labour and ameliorating the condi-
tions of labour, labour laws should be
framed in such a way that the basic
problems are solved and those labour
laws too should be enforced in such a
way that the employers have got to obey
them, There should be no scope for the
employers to evade them. If the Govern-
ment moves in this way then only we
can understand that the Government
wants to do something for labour and
not otherwise.

Shri K. P. Tripathi (Darrang): Mr.
Speaker, my friend who just spoke has
drawn attention of the Government and
the Labour Minister to certain develop-
ments in our economy and has said that
the labour policy is not going right. But
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most of the points which he has raised
are connected with the national eco-
nomy.

National economy at the present time
is a hard fact. Therefore, we cannot
walk out of the condition of national
economy. In the circumstances, the diffi-
culty which we are facing today will
continue for a very long time indeed.

To take a balanced view of what the
Labour Ministry has done or not done
is the main question before us. 1 would
rather think that there are certain high-
lights in the functioning of this Minis-
try which must not be lost sight of. For
instance, the extension of the Provident
Fund Act to nearly 15 lakh workers, and
the extension of the Employees’ State
Insurance Act to one million workers
nearly, and the progr&ssive policy of
going on extending them to other sec-
tors of organised labour is really a high-
light. It is a very great social security
measure.

Demands for Grants

My friend said that the people are
opposing the Employees’ State Insurance
Act. It is quite true because the bene-
fits there are less than those given in
some industrics. But the whole point is
that we are bound to go step by step
towards the national insurance. Then
only all the labourers in the country can
be covered. If in going towards that
goal, certain sectors which are gettin
higher advantages oppose it, then I thi
it is a short-sighted policy. So far as
the extension of privileges under the
Employees’ State Insurance Act are con-
cerned, I think the matter is under
consideration. Already a move has been
made and the Actuary's report is there
in that respect. I think the benefits will
be extended to the families also. As
soon as ‘the benefits are extended to the
familics, I am sure a great deal of oppo-
sition to this Act would be withdrawn
and the labour will welcome it.

There have been certain other deve-
lopments in this Ministry which are of
remarkable importance. One remarkable
thing is that a great deal of steps have
been taken for the purpose of educating
management. Indian management is one
of the most backward in the world. It
does not understand what should be the
position of labour in the industry. There-
fore, we had been asking for an educa-
tive scheme for educating Indian
management. Luckily, certain gteps have
been taken. The Central Labour Insti-
tute has been set up, a Production
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Centre has been set up and traini
within industry has also been arran
These three have been provided.
programme is that there will be
museums set up in different parts of the
country where labour concentration
exists, so that the people will be able to
o to such museums and understand

ow labour is to be kept, what is the
relation between the productivity of
labour and his health, efficiency, work,
living conditions, wages etc. In this way
there may be a balanced view of things.
I think this is a very good step. If we
had gone in for a type of economy
which is of the dictatorial type—every-
thing to be done by the Government—
then it was possible to exgect everything
from the Government. But, since our
economy is of a democratic type in
which the private employer will continue
to remain, it is very necessary that edu-
cative measures so far as employers are
concerned be undertaken and extended.
From this point of view, I welcome
these measures.

12 Noon
Then, with regard to the social
welfare  schemes, Government has

taken certain detailed and definite steps
in different industries and has gone for-
ward. But in this matter I may su%gest
that the progress registered has not been
enough. Much has to be done. In some
industries labour welfare funds were
created, but those funds have not been
able to produce as much as they could
have produced. I draw the attention of
the Ministry pointedly to this fact so
that further efforts might be made and
so that the funds which are collected
might be expended properly, and that
progressively the principle of labour wel-
fare fund might be extended to other
industries. Recently, there was a discus-
sion on this question in the Standing
Labour Committee in which the em-
ployers did not seem to take to it kindly.
I would say from the experience of other
countries that there is a direct relation
between productivity and labour condi-
tions both in the factory as well as at
home. If this major fact is admitted and
accepted, I have no doubt that the em-
ployers in India will also come forward
and try to change the conditions of ljw-
ing and working so, that higher producti-
vily might be registered.

There is a theory—that India labour is
backward and its productivity is less. I
had a chance to read the I.L.O. figures
and so far as these figures are concerned,
I find that man for man, Indian labour
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is not backward. The reason why
foreign labour is forward is because they
have the added advantage of superior
machines. So far as men are concerned,
Indian labour is on a par with others.
Therefore, if Indian labour is put on a
ar with regard to the conditions of liv-
ing and working, I have no doubt that
the production achieved by Indian
labour would be equal to or correspond
to that amount of productivity achiev-
ed in other countries. From all these
points of view, I would invite the atten-
tion of all the employers of the coun
to these facts and ask them to thin
deeply so that they might change their
18th century notions about conditions of
work of labourers and give better work-
ing conditions to the working classes so
that labour could show better producti-

vity.

It is worth-while noting that last year
certain steps were taken towards bipar-
tite agreements. [ am particularly refer-
ring to the bonus agreements in respect
of plantation, textile and iron and steel
industries. In India, the experience of
bipartite agreements has been mea%re.
Employers prefer tribunals rather than
bipartite agreements. But ] welcome this
trend in the trade union relations of our
country. If this trend goes ahead and
we are capable of concluding further
agreements with regard to other condi-
tions, namely, wages, etc., it would be a
great thing. From that point of view, I
hope the present trend will show fruit-
ful results. But these are things which
are not worked by chance. They are
carried through by a process of educa-
tion so that the employers will come to
accept firstly, trade unions, and second-

ly, the necessity of bipartite agreements.

I agrce that in the last year there
has been a tendency towards growing
unemployment, From the figures which
you find from the employment registers
and from the notices served for retrench-
ment in the Government departments
like Defence, Damodar Valley Corpora-
tion, Food, -etc., it is seen that there has
been a growing tendency which is borne
out by rationalisation of jute industry
and also in the textile industry. With re-
gard to rationalisation, I have no doubt
that the agreement which was arrived
at was very sane. First, there must be
an agreement on the question of rationa-
lisation between workers and manage-
ments. Secondly, that agreement should
include sharing of gains and fatigue.
Thirdly, there should not be unemploy-
ment. We went so far as to say that
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there should be only such rationali-
sation, for the time being which
would increase production. But ra-
tionalisation of the modern type
which reduces the number of workers
should not be undertaken. At least for
the next two years this should be com-
pletely stopped.

So far as the jute industry is con-
cerned, about which my friend was also
speaking, it has been gactica]ly accege-
ed now that it has to be modernised be-
cause otherwise it could not stand com-
petition. But so far as other industries
are concerned, it has not been accepted
and it has to wait till the lack of com-
petitive capacity of those industries in
relation to foreign competition is esta-
blished. Therefore, so far as rationalisa-
tion in other industries is concerned, I
think that rationalisation which produces
unemployment should not be adhered
to. Only that rationalisation which in-
creases productivity should be under-
taken.

An important point which was made
was with regard to wages. It was said
that last year very disconcerting trends
were seen. The number 0f man-days lost
had increased. One of the most impor-
tant reasons for this was the question of
wages and bonus. On the question of
bonus, it has been one of sheer chagrin.
I think the employers and workers have
come to some agreements which have
been mentioned, but the general ques-
tion of bonus still hangs fire. I have
no doubt that unless and until this pro-
blem is solved adequately, the situation
would continue to be clouded.

Luckily, I find that it has been sug-
gested in the Second Five-Year Plan
that there will be an Expert Committee
set up by the Planning Commission to
solve the bonus question. The sooner it
is done the better. I think that so tar as
the tribunals are concerned they have
completely failed on this issue. There-
fore, an Expert Committee should be set
up and it should try to solve the ques-
tion and find out an amicable way in
which the workers and employers could
work. I think in that case a great deal
of trouble which is plaguing our rela-
tions will be removed.

So far as the question of wages is
concerned, it is really a very serious
matter. I was just looking through cer-
tain ﬁgurg. Certain papers were circu-
lated by Government in which we have
been told that since 1946 up to 1954
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the wages have increased by 50 per cent.
and that productivity has increased in a
corresponding degree, and that therefore
the workers are not badly off. But 1
think it is rather unfair to compare con-
ditions since 1946, because we start
from 1939. In 1939, the figure is 100.
In 1946, it is only 74 or so. The index
of wages was then 74 or 76. It was
far less than 100. Therefore, we come
to a wrong figure, it seems that the
workers have sained a great deal. Ac-
tually, it should be calculated from the
pre-war level of 1939, so that we could
get the correct estimate about the in-
crease in wages. As I said, I was look-
ing into the figures. It is interesting to
find that since 1950, the index of pro-
ductivity rose from 78:8 to 113; that
is, by 342 points. In the same period,
the real earnings rose from an index of
371 to just 371—that is, it is zero. There
is practically no rise at all with regard
to the index of wages. Therefore, what
happened to the producl.iviz increase of
342 points? Obviously it did not come
to labour. It must have gone to the
managements. The index of purchasing
power, due to the price fall in commodi-
ties and not through a wage increase,
rose from 901 to 102'7; that is, by
12'6 points. That shows that wages did
not increase. Because the commodity
prices were reduced, the purchasing
power had increased. Obviously, a rise
in productivity entitles the worker to
have an increase in wages, apart from
the fall in prices. If there is a fall in
prices, it should be an additional gain
to labour. Therefore it should not be
deducted from what he is entitled to. I
therefore think that labour has a right
to demand justice.

In the first Plan it was laid down that
there will be so much of deficit financ-
ing and other things and that therefore
labour should not demand more. It was
said that labour should be satisfied with
the minimum wages and that as and
when productivity increases the matter
would Ee considered. Now, the first Plan
is over. Productivity has increased. Now
is the time for labour to demand of the
employers to make concessions.

I hope the employers would make
concessions. They have not yet done.
When we see the figures of profits and
salaries, what do we find? We find that
the percentage of salaries out of the
net income of industries declined from
42 per cent. to 33 per cent. between
1950 and 1954, whereas the percenta
of profits which includes dividends,
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rents and taxes increased from 58 per
cent. to 67 per cent. This is adggd
proof that the workers are really entitled
to have higher wages than what they
are paid today. Then, it is found that
in these years, the total net income of
factories was Rs. 210 crores whereas
the profits, that is, devidends increased
by Rs. 193 crores. That means, prac-
tically the whole of the increase in in-
come went towards dividends which in-
cludes all those items which I have al-
ready mentioned. It did not go to labour.
From all these points of view, Ihold that
labour has not got what it should get
on the basis of profit. After these figures
have been divulged, labour is asking for
it. I hope it will be given, I beg to point
out.that it is necessary also, because, it
is found that there is an increase in the
wholesale price index of 99 per cent.
The increase in food articles is 19:4 per
cent. Therefore, the workers want this
increase. I hope that it will be consi-
dered in.the light of these remarks.

I also think that on the threshold of
the Second Plan it is time for us to con-
sider whether we should not give the
workers a flat rise in their wages. A flat
rise of 25 per cent. and an agreement
between labour and industry that they
will keep pace for the next three years
would go a long way in ensuring con-
tinued higher production in the different
industries. I am going to point out two
other factors which have reduced the
cost structure. One is the enforcement
of the Company law. The Company law
has reduced the overhead costs to some
extent by abolishing the managing
agency system or by trying to lead the
economy towards its abolition. Secondly,
there is reduction of the remuneration
of the managing directors. There would
be a saving under that category. There
is the other question, namelﬁ, the re-
duction in the gap between the highest
and the lowest, which is a recommen-
dation of the Taxation Inquiry Commis-
sion. I understand that the Finance
Minister is going to take steps for that
reduction. 1 have no doubt that some
step will also be taken by the employers
directly by themselves in the light of
the nation’s policy, so that there may be
some reduction on that account also. If
all these are added up, 1 have no doubt
that there will be a considerable re-
duction. If we add up this reduction of
34-2 per cent. due to productivity, 10
points due to Company law reforms, 5
points due to the lowering of the gap
and 5 points on account of a proper ac-
counting system which is obligatory
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under the Company law reforms, the

total savings would be about 57°2 points
from which we are only asking 25 per
cent. I think this is a very fair proposal
and is worth considering.

The next question is with regard to
the position of industrial legislation. The
law which obtains in our country has
been accepted by and large by all sec-

tions of labour in this country, namely,"

not to go on strike until other avenues
are exhausted. It is a great luck for the
country that this has been accepted by
all sections. But the point is that the
law itself is so dilatory that a great deal
of belief in the efficacy of this system is
ebbing away. I will cite the example of
the Bank Awards. Something should be
done so that the legal machinery may
be made quick. Secondly, the executive
machinery also should expanded so
that it may be quick. Both these steps
have to be taken together. One ste
would not be sufficient. The sooner 1t
is done, the better. Last year, there was
one amendment of the Industrial Dis-
putes Act by which individual disputes
could be taken up by either tribunals
or judges other than those before whom
the matter was pending. That was a
step in the right direction. There is the
question of abolition of the appellate tri-
bunal pending. I think it should go. Un-
less it goes,........

Shri B. S. Murthy : (Eluru): Lock
stock and barrel.

Shri K. P, Tripathi: ...... the whole
machinery will nat be able to discharge
the responsibility for which it was creat-
ed. The Industrial Disputes Amendment
Bill had also been introduced and it is
pending. I think it will be quickly pass-
ed in this session. The sooner it is pass-
ed the better. This structural arrange-
ment must discharge the duty for which
it was crcated. It has not discharged
it so far. So, quickly it should be made
to discharge its duty. There is a feel-
ing in some quarters in the country, in
. Parliament also, that there is too much
of legislation, particularly labour legis-
lation. Obviously, this feeling is wrong.
Actually we are behind time. All legis-
lation on labour is out of date. The
Payment of Wages Act, the Workmen’s
Compensation Act, all these are com-
pletely out of date. They have to be
amended. It is most unfortunate that we
are not finding the time. Other Ministries
are also thinking that labour legislation
is taking too much of time. It is not
so. If time were granted and these legis-
lations were passed quickly, a great deal
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of controversy between labour and capi-
tal and the uncertainty which is the
cause of the fight would not be there
and the position would be much better.

. I think the general prejudice in Parlia-

ment and in some Ministries with regard
to labour legislation should not be there.
I think it should be withdrawn. Then,
it would be possible for us to advance
1c;{uickly and reduce the causes of con-
ict.

I find that there is a great lack of
enforcement machinery. I find that there
is a suggestion that there should be a
Standing labour tribunal for the purpose
of enforcement. If it is done, it would
be very fair. The sooner it is done, I
think it will be good. There were several
disastrous accidents, last year in the col-
lieries, particularly. The Government
was quick enough to set up Enquiry
commissions. They have submitted re-
ports. The causes have been found out.
One of the points that has arisen is
lack of supervision. I think Government
is coming forward to employ a large
number of inspectors. If that is done,
I think the Inspectorate would be
brought up to date and such disasters
would be prevented.

One major cause of conflict in the
public sector has been lack of negotiat-

. ing machinery. So far as management

at the top level is concerned, there have
been labour directors associated in it.
But, at the factory level, there is no
negotiating machinery. It is creating a
great deal of misunderstanding. In a
democratic society, since we have ac-
cepted the idea of labour participation
in management, this is bound to
crop up in each factory in some form or
other. Therefore, I think it is high time
that some sort of negotiating machinery
were accepted by the public sector. So
far as participation of labour in manage-
ment is concerned, this matter should be
expedited. I may draw the attention of
the House to the experiment in Ger-
many. The experiment has so well suc-
ceeded that it is called the German
Miracle, because productivity has so
much incredsed. Despite complete des-
truction of German industry, the pro-
duction has now crossed the 1939 level.
The reason for this is labour participa-
tion in management, firstly in the direc-
torship and secondly through the council
of management. There are other in-
stances like France where labour parti-
cipates in the management. Labour par-
ticipation in management is a great
cause of reducing the conflict. I think
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employers in the country also are getting
habituated to the idea of labour being
a partner rather than being a down-
trodden animal only. The quicker mea-
sures are taken in this direction the
better for us.

Then I would draw the attention of
the Ministry to the situation obtaining
in the ILO. For the last two years
the 1LO has become the hot bed of cold
war. There was a time when it used to
discuss only labour problems, but now
most unfortunately the situation is such
that it has become a platform where all
sorts of politics are brought to bear up-
on the question whether certain coun-
tries should be ousted from the ILO. We
have been trying in our own way to
project the idea of co-existence in the
ILO and we have had some success, but
the situation remains tense even today,
and I do not know what will happen 1n
the different sessions of the ILO which
are going to take place - hereafter. But
I have no doubt I can make this com-
ment that because of the importing of
the cold war into the ILO labour work
has suffered to a great extent and atten-
tion has been divertcd to non-labour
matters, particularly political matters.
But 1 congratulate our Ministry for
maintaining the balance. They have also

tried to play fair by the terms of India’s -

foreign policy in the labour sphere also.

So far as a comprehensive social
security scheme is concerned, I think
this matter should be given fair consi-
deration. We from the INTUC submitt-
ed a memorandum in which we sug-
gested that the contributions for gratuity,
provident fund and State insurance
should be merged into one so that pen-
sion could be provided alongwith other
benefits. From our actuarial calculations
we have shown that it is really possible.
It is pending wifh the Planning Commis-
sion now I understand. I hope the
Labour Ministry will take steps so that
it might be considered in the right way.
If we can give higher benefits by amal-
gamating all these three things, then I
think all the objections which are there
in a latent state in labour in this country
will disappear, and it will be heralded as
one of the best pieces of labour legis-
lation in the country.

With regard to housing, I have to sug-
gest one most important thing to the
Labour Ministry on this occasion. I have
felt that because housing is with the
Ministry of Works, Housing and Supply,
it is not making any progress whatsover.
So far as housing in the public sector

10 APRIL 1956 -

Demands for Grants 4844-

is concerned, it may be a matter for the:

Works, Housing and Supply Ministry,
but so far as housing in the private
sector is concerned, it should the
responsibility of the Labour Ministry,
because it js the Labour Ministry which
has direct contact with the management
in the private sector. It is the Labour
Ministry which has got influence. It is
they who can exert influence and make:-
them build. In the private sector it is
not a question of building, it is a ques-
tion of allocating funds, of making the-
private sector accept the loans and
grants. Obviously, the only Ministry that
can do this is the Labour Ministry. I do:
not know why it is still under the other
Ministry. I would therefore request Gov-
vernment to consider the suggestion as
to whether, so far as the private sector
is concerned, the question of building
houses might be transferred to the:
Labour Ministry. Of course, if after con-
sideration it is found that even in the
E:ivale sector certain funds are going to-

diverted so that the Government it-
self may undertake building operations,
those cases or those funds might be:
diverted to the WHS Ministry or this
Ministry itself might be given adequate
staff so that it might undertake build-
ing. But I have no doubt that until and’
unless the Labour Ministry shoulders
this responsibility, no progress will be-
registered in this sphere.

So far as the implementation of the
Plantation L.abour Act, the Mines Act
and other welfare Acts are concerned,
I would draw the attention of Govern-
ment to the progress which is required
to be made, which might have been but
which has not been made, particularly
in the Plantation Act which was passed’
in 1951. A very small portion of it has
been implemented and the rest still re-
mains, and I have no doubt that if it is
left to the employers alone there is no
chance of their doing it even in a mea-
surable time. Initially when there was an
agreement between the employers and
employees, they had said that they
would build about eight per cent. of the
houses every year, but since then no
progress has been registered. Every year
they say there is a crisis. Either a pros-
pective, actual or past-crisis is there and
no progress is made and it becomes an
excuse. Therefore, I have no doubt that
unless the Labour Ministry takes this
matter up and tries to do it in the right
way and makes them to agree to a pro-
gramme, or sets up some other agency
which might undertake building, this
will not be possible or will not be done.
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With regard to certain basic questions
like sick leave, privilege leave, casual
leave, holidays with pay etc., these are
matters which are more a question of
social and national policy rather than
matters which are the look out only of
the industrialists or of the workers. I
live in society, I am forced to observe
certain holidays, certain festivals. Obvi-
ously, it is the social policy which should
determine what should be the number
of holidays given to me, the amount
of sick leave, frivilege leave, casual leave
and all that. I quite agree that Govern-
ment is justified in having consultations
at the Standing Labour Committee level
for the purpose, but in the ultimate
analysis it should be by central legis-
lation so that it might be assured to
labour all over the country. In this con-
nection I draw the attention of the
Ministry to the statement made by our
Prime Minister some time back that in
a planned society the causes of conflict
between labour and management should
be gradually removed, so that the cause
itself might disappear. If the cause is
there there will be constant tug-of-war
between labour and management, the
management trying to reduce half a day
or a quarter day and we trying to get
half a day or a quarter day more. Obvi-
ously that is not healthy sign. It is on
the basis of central legislation alone that
all industries will be treated equally and
there will be no unfair difference bet-
ween one section of the industry and
another, so that no section will be pre-
judiced. This is a far better way of deal-
ing with it than the other way.

In regard to cilicosis, Government
has brought forward a report which says
that there is a great deal of this disease
prevalent. Steps should be taken to
prevent that, but unfortunately no ade-
quate steps have been taken and the
situation remains where it was. I think
if the Government takes steps in this
direction, the illness will be reduced and
conditions of work will be improved. It
may be that some extra expenditure may
be involved. It will pay ten ten-fold
because the worker wilrhave higher effi-
ciency and less illness and therefore it
will result in increased production both
for the workers and the country.

Mr. Speaker: Shri Vidyalankar.
Thereafter I will call Shri Somani, then
Shrimati Subadhra Joshi, then Shri P. C.
Bose, then Shri Ramachandra Reddi,
then Shri B. S. Murthy, Shri Rama-
nanda Das, Shri Rajaram Shastri and
Shrimati Anusuyabai Borkar. Others
later on.
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Shri B. S.
order?

Mr. Speaker : It is in this order. I re-
quest all other hon. Members also,
whose names I have not read out, to be
here, because I propose to call them

Murthy : Is it in that

- also.
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Shri G. D. Somanl (Nagaur-Pali): Mr.
Speaker, Sir, at a time when our indus-
trial production is steadily increasing and
we are on the threshold of a gigantic
expansion of industrial production, both
in the public and private sectors, the role
that our Labour Ministry has to play in
our national economy cannot be over-
emphasised. It is quite obvious that the
responsibility of the Labour Ministry is
very great in ensuring healthy and sound
labour relations and seeing that our in-
dustrial production in all fields continues
uninterrupted without any sort of trou-
ble, strife or dis%l].l;es. It is, therefore,
in the context of this heavy responsibility
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of the Labour Ministry—and of course,
.of the employers and workers—that 1
would like to make a few observations
.on the broad features of our labour
policy.

My. hon. friend, Shri K. P. Tripathi,
was just now referring to the 18th cen-
tury attitude of the employers. I can
.only say that he has been less than fair
and just to himself and to the Labour
Ministry as well, because obviously it is
not the employers who shape their own
policy but it is the énolicy of the Labour
Ministry which guides the relations bet-
ween employers and workers, and as
such, it is as much a charge against the
Labour Ministry or the labour leaders
as against employers. (Interruption).

far as the actual facts are
«concerned, I think if any impartial analy-
sis is made of the improvements in
‘wages and other amenities, it will be
found what a remarkable progress has
been made from the pre-war period as
regards the industries in the private sec-

tor. I, however, do not want to go into.

details, but would like, on the other
hand, to refer to the growth of certain
healthy relations, which have been the
feature of certain agreements arrived
at in the country during the year about
which we are discussing the Labour
Ministry’s Demands for Grants.

I would, in this connection, like to
refer to the bonus agreements that result-
ed in the important textile industry in
Ahmedabad and Bombay due to bi-par-
tite negotiations, and as one who was
directly concerned with the negotiations
in Bombay, I would like to pay a tribute
to the perseverance and to the helpful
attitude of our labour leaders which ul-
timately resulted in the conclusion of the
final agreement. Those of us who are
aware of these bonus disputes during the
Tlast several years know how”year in and
year out, both sides were engaged in liti-
gation, and hardly had the industrial
court given its judgment on the dispute
of a particular year, when the dispute
over the subsequent period was taken to
the court. That way this process of
arguments and counter-arguments con-
tinued almost ceaselessly. Therefore, this
has come as a great relief and, for a
period of five years, this question of
bonus has been decided in a manner
which has been recognised as satisfactory
and fair to both sides by all impartial
observers. What 1 wanted to make out
is that if responsible leaders on both
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sides try to generate the same spirit of
harmony and goodwill to promote such
bipartite agreements, I think, we will be
doing more service to the cause that we
have at heart than by indulging in fruit-
less controversies and charges against
each other. Therefore, if I have referred
to this bonus agreement, it is in that
spirit. Now, that a certain background
has been crealed in ccrtain important
fields of our industrial relations, it is
highly desirable that this goodwill and
harmony should be continued and streng-
thened by actions and speeches on both
sides so as (o ensurc that this goodwill
and harmony will lead to a permanent
basis of bipartite negotiations whereby
we will not have to take recourse to
industrial courts and to all sorts of out-
side interference.

In this connection, 1 would also like to
mention that we have more or less
agreed in principle to institute a joint
negotiation machinery in Bombay so that
it will be the duty of both sides in future
to settle all disputes that may arise by
mutual negotiations and to avoid as far
as possible reference to industrial courts.
I am, therefore, very much hopeful that
given the necessary spirit of compromise
and goodwill—when we are now entering
a new chapter in the history of industrial
relations in our country and are on the
threshold of an industrial evolution un-

"der the Second Five Year Plan—this

spirit of harmony and goodwill will pro-
duce very substantial results.

While referring to this agreement one
cannot but express sorrow and disap-
pointment at what happened in the same
year in Kanpur where we had a prolong-

. ed strike on this issue of rationalisation.

So far as this rationalisation is concern-
ed, I would like to make it very clear
that almost all responsible emplovers’
organisations have accepted the princi-
ple that no rationalisation which involv-
es any substantial retrenchment should
be allowed and that this rationalisation
should only be allowed in cases where
any substantial retrenchment can be
avoided. It is, therefore, on this principle
of rationalisation without any retrench-
ment that one has to express some dis-
appointment at the very slow progress
that is being made. In spite of the accep-
tance of this principle, there are cases
in which the labour leaders have not
been responsive or co-operative in im-
plementing schemes of rationalisation on
these lines.
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[Shri G. D. Somani]

Certain facts have got to be recognis-
ed. We are living in a modern world
where technological improvements are
taking place rapidly and unless our in-
dustries are rationalised and allowed to
work on a rationalised basis, it will be
more and more difficult for our various
industries to function smoothly and effi-
ciently and we might not also be able to
hold our markets in international com-
petitive fields. It is, therefore, of vital
. importance from the point of view of
development of our national economy
that every encouragement should be
given to this, subject to the overall res-
triction of avoiding retrenchment, to en-
able the various industrial units to
modernise to be able to function in a
manner whereby they would be able to
produce the best quality goods at the
lowest possible price. It is in this con-
nection that [ would like to appeal to
the hon. Minister to exercise the good
offices of the Labour Ministry in en-
couraging these schemes of modernisa-
tion in certain of our important indus-
tries in a manner which, will, on the one
hand, bring no distress to the workers
and, on the other, enable our industries
to function in future with that efficiency
which alone will enable them to deliver
the goods both for internal consumption
and for outside export. This is a matter
which, 1 think, given goodwill on both
sides, can be solved very satisfactorily
and it is in that spirit of mutual co-opera-
tion that I want this important question
of rationalisation to be dealt with so as
to ensure that our industrial progress is
not, in any way, retarded.

I wish to say something about the
question of housing, to which my hon.

friend Shri Tripathi also referred. °

Although this question is not of the
Ministry of Labour, I think, the Minis-
try should take a little more interest and
pains than what they have been doing.
I am aware that Government do have
a scheme of giving subsidy or loans for
the construction of these houses. But,
there are certain genuine difficulties due
to which it has not been possible for the
employers to take advantage of the sche-
me and the good offices of the Minis-
try should be available to the employers
to take advantage of the scheme. There
are certain procedural difficulties; there
are certain rigidities and restrictions due
te which the amount of subsidy or loan
is ‘not available for a long time—even
for years together and there is also the
poirt that amount of subsidy or loan is
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much less than what is allotted to the
State Government for the same purpose
of housing the industrial workers.

In this connection, I may also draw
the attention of the hon. Minister to
what the Bombay Mill Owners' Associa-
tion has done. This is not part of the
agreement that we have had regarding
bonus. But we have agreed to contribute
about Rs. 50 lakhs for the housing of
the industrial workers in Bombay. But,
here again, we find the procedural diffi-
culties in evolving a suitable scheme
which will give the best possible results
within the shortest possible period I
would appeal to the hon. Minister to
evolve a sort of scheme which will ena-
ble the employers to take advantage of
the grants given by Government for the
purpose of housing industrial workers.

The last point that 1 would like to
deal with 1s about the question of
workers' participation in management.
This question has created a lot of con-
troversy recently, both in the House as
well as outside, and the matter has beem
discussed time and again. | am glad to
find that more or less an agreement has
been reached whereby it will be possible
for the workers’' representatives to take
more active part in the management of
industrial concerns. I need not go into
the details of the arrangement that has
been arrived at. ...

Shri Nambiar : (Mayuram) : It is not
an arrangement. We do not know what
arrangement arrived at is.

Shri G. D. Somani : It is there in the
Draft Outline of the Second Five Year
Plan and, if the hon. Member would go
into the details of the Draft Outline,
will find there the way in which it is
proposed to ensure the participation of
workers in the management.

My point was only this. The attitude
of the Communist Party has been diffe-
rent at different stages. We had, at one
stage, found them very forcefully sup-
porting the demand for workers’ repre-
sentatives on the boards of directors:
later on, they changed their attitude, and,
we find at present, the Communist Par-
ty 15 opposed to any appointment of
workers' representatives on the boards of
companies.

1 r.m,

Shri Namblar: We are opposed to no-
minations; we are agreeable to election.
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Shri G. D. Somani: My point in draw-
ing attention to this matter is that they
huve not followed a consistent attitude.
In any case some sort of a mutually
acceplable formula has been evolved and
1 do jook forward to the progressive
participation of the workers’ representa-
tives in a manner which while on the
one hand will not cause any undue inter-
ference or obstruction in tﬁe day to day
management of the concerns, will, on the
other hand, creatc a sense of responsibi-
lity in the workers’ representatives, -to
feel that they too are fully associated
with the broad outlines or with the broad
features of the working of the industrial
units with which they are associated. We
are, fortunately now in a period when,
by the good offices of the Ministry ot
Labour, it has been possible by a process
of mutual consultations and negotiations,
to evolve a future pattern on many of
the controversial points, a pattern of re-
lation which carries a very great measure
of agreement among all sections. It is
therefore a very good augury for the Se-
cond Five Year Plan that we are enter-
ing the Plan period with such an
amount of agreement and goodwill on
both sides. I would appeal to the Mi-
nistry of Labour to make all possible
cfforts to strengthen this tie of goodwill,
to promote this system of tripartite ne-
gotiations and to see that both the em-
ployers and the workers function in
such a way which will enable industrial
units to function most efficiently.

After all, whatever may be said about
the increase in wages and provision of
various amenities, it is the capacity of
the industry to pay, that will have to be
taken into consideration in doing what-
ever we want to increase the emolu-
ments of labour. If you go too fast and
make things difficult for the industry
concerned, naturally it will have its re-
percussions and ultimately the interest
of the workers themselves will be
adversely affected. We have to co-ordi-
nate the various aspects which have a
bearing on industrial production. It is no
use simply taking a one-sided view of the
picture. The question of increasing pro-
ductivity is really of very vital impor-
tance and I do not agree about the
figures which my hon. friend gave about
increase in productivity.

So far as the textile industry is con-
cerned, T can say that in regard to the
cost of production per unit, we are far
higher here than anywhere in the world.
It is true—and I do concede—that our
workers are not in any way inferior, or

2—40—Lok Sabha
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less in their capacity; but the effect .of
the present’conditions of the machinery
has got to be faced and unless our labour
friends co-operate in the matter of mo-
dernisation of the various industries, this
question of further increasing the emolu-
ments of workers will not be solved. So,
the real solution to increasing the ameni-
ties of workers lies in giving all possible
assistance to modernisation.

Another aspect of the problem could
not be ignored and that is the question
of disparity between the earnings of the
workers in the industries and the earn-
ings of workers in agriculture and other
sectors of our economy. The disparity is
8o great that our labour friends will be
well advised to concentrate their atten-
tion on increasing thc standard of wor-
kers in all these occupations like agricul-
ture and other sectors. So long as the
present disparity continues, it does not
on the face of it reveal any necessity for
doing very much for the indusrtial work-
ers, as for workers in other sectors. This
question of glaring disparity that at pre-
sent exists between the industrial workers
and the agricultural workers looks more
urgent than the question of increase in
the wages of industrial workers alone.

Shri K. P. Tripathi: Do you suggest
any reduction in wages then
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my hon. friends have already gone
through them very exhaustively.

But I want to make one observation in
regard to these legislations and other
measures, and that is that all legislations
.and schemes should be implemeuted as
quickly as . possible. Otherwise, they
really lose their grace, and labour feels
very bitier about it. There are cases, for
.example, in the mining industry where
schemes for housing and water supg!y
have been passed by the Government but
no tangible results have come forth so
far, and even after many years the same
overcrowding and the same difficulty in
regard to water supply still continue. 1
would, therefore, urge on the Minister
to look into these and other cases which
are hanging fire for years and remedy the
defects duc to which implementation is
being delayed.

1 am glad that the Labour Ministry
has taken up the question of abolition
of rickshuw-pulling. There is, of course,
a difference of opinion as regards. this
question, but I think it has been decided
long ago that this occupation is really
derogatory to sclf-respect und should be
abolished as soon as possible. The prac-
tice of a man driving on the shoulder of
another cither for money or for whatever
may be the consideration, is really very
undersirable. But the fact, of course, has
to be borne in mind that a very large
number of people—not lakhs but pro-
bably a million—earn their livelihood by
this accupation and also support their de-
pendants. 1, thercfore, think that the
Labour Ministry has very wisely decided
1o abolish this occupation by gradual
phases, so that those who will be out of
<cmployment on account of the abolition
of this occupation may gradually be
absorbed in some other occupation.

Recently we were hearing a lot about
retrenchment in the river valley projects.
“The river valley projects temporarily
appointed a large number of people, but
as soon as they have finished that work,
they arc retrenching them. But these
workers, it must be borne in mind, al-
though temporarily appointed, have
worked not for two or three but for six,
seven or cight yecars, and probably some
of them have become burdened with
families. 1t is, therefore, highly neces-
sary that their case should be considered
very favourably. I think that between the
Planning Ministry and the Labour Minis-
try, a co-ordination committee should be
formed to transfer the retrenched
workers, immediately after retrenchment,
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to some other work which may be start-
ed by the Planning Ministry. This mugt
be so co-ordinated that there may be fio
bitterness and unpleasantness left in the
workers and they may find a job imme-
diately after retrenchment.

Now, | would like to point out to the
Ministry some industrial evils existing in
the industries. | do not say that nothing
has been done to eradicate these evils,
but those who work in the labour move-
ment and those who have got some ex-
perience of the industrial field know very
well that these evils are really the drags
pulling the labourers down and humper-
ing their progress towards civilisation.
Drinking is one of them. This, of course,
is a very big issue, a national guestion.
It has been considered by the Prohibition
Inquiry Committee and it is being consi-
dered by the Government as well. Then
comes gambling. Probably it flows from
drinking. After that, we find thut the
diseases they suffer from are generally of
a type which we may call not industrial
diseases but industrial sociul diseases.
They suffer very much from venereal
discases. 1 think this matter should be
inquired into by a committee including
some medical men, so that the cause may
be found out. There was a locul inquiry
somewherc some years ago and il was
said that the real cause was ‘“sex dis-
parity’, which meant that the labourers
did not have the opportunity to bring
their familics to their working arcas and
did not get living accommodation. suffi-
cicnt wages and other amenities. There-
fore, many of these young pcople live
alone, They earn some money and
naturally go to the ‘devils’, the drinking
shops, the gambling dens and other
places to contract all these discases. As
a4 result, many of them also suffer
from such discases us TB—probuably in
the slums of industrial arcas, there are
more TB patients than in other places.
Consequently, they suffer and after a
certain age, become incflicient; many of
them become invalid. So my suggestion
to the Government on this point is that
they should institute a thorough inquiry
into all these industrial evils in all indus-
tries in India, textile, mining, iron and
steel and others.

Another suggestion 1 have to make—
and this point has not been touched by
any hon. Member—is this. 1 have notic-
ed that in the industrial area these peo-
ple, the workers, are paid cash weekly
and they are exploited by shopkeepers
and other suppliers, in weight—they give
them less in weight—in price—they are
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[Shri P. C. Boss
ckarged higher—and in quality—they
are supplied adulterated stuff. These
things can be seen anywhere, in the tea
gardens, in the mining areas and in any
other industrial area. All sorts of adul-
terated food are supplied to them.
Theretore, I personally feel that they
should be encouraged and helped to
form co-operative stores. Co-operative
stores, if properly conducted, will help
them to get goods of quality in proper
quantity—that is, in good weight—and
at a cheaper ratc also, because there will
be no profit motive.

If thesec two things—the co-operative
stores system and eradication of these in-
dustrial evils—are taken care of and
looked into and remedied, 1 think the
labourers will automatically go ahead
and progress in every respect. In fact,
they will feel that their wages also have
increased. With these words, I support
the Demands for Grants of the Labour
Ministry.

Mr. Deputy-Speaker: The following
are the selected cut motions relating to
various Demands under the Ministry of
Labour which have been indicated by the
Members to be moved:

Demand No. No. of Cut Motions,
70 193 to 204, 508, 509, 511 to
520, 1110t0 1115, 1140 to
1142, 1156 to 1161.
71 030, 931, 1116, 1117,
72 1118,
73 1143.
Suppression of A1T.U.C. Union in
Tripura

Shri Biren Dutt (Tripura West): I beg
to move:
“That the demand under the
head ‘Ministry of Labour’ be
reduced by Rs. 100.”

Need to implement decision of payment
of bonus to tea labour of Tripura

Shri Biren Dutt: 1 beg to move:

“That the demand under the
head ‘Ministry of Labour' be reduc-
ed by Rs. -100.”

Need to grant housing loans to
Tea gardens in Tripura for cons-
truction of houses for workers

Shri Biren Dutt: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”
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Need to provide aid to Agartala

municipality, Tripura for construc-

tions of shaded stands for rick-
shaw pullers in Agartala

Shri Biren Dutt: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100."

Need to provide housing loans to

Bidi Factory owners in Tripura to-

construct housing accommodation
for workers

Shri Biren Dutt: 1 beg to move:

“That the demand under the:
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Need to provide grants-in-aid to
the Tea gardens in Tripura for
building welfare centres

Shri Biren Dutt: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Need to provide Agartala Munici--
pality with grants for constructing:
houses for Harijans

Shri Biren Dutt: 1 beg to move:

“That the demand under ' the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Need to provide funds for improv-

ing the conditions of the State-

owned Electricity Supply Com-
pany of Agartala, Tripura

Shri Biren Dutt: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Need to establish a Concillation Boardt
in Tripura

Shri Biren Dutt: 1 beg to move:

“That the demand under the
head ‘Ministry of Labour be
reduced by Rs. 100.”

Need to empower Labour Depart-
ment to summon the employer in
cases of non-payment of wages

Shri Biren Dutt: 1 beg to move:

“That the demand under the:
head ‘Ministry of Labour’ be reduc-
ed by Rs, 100.”
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Need to start regular registration of the
unemployed in Tripura

Shri Biren Dutta: I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100."

Need to revise the wage scale of Bidi
workers in Tripura

Shri Biren Dutt: 1 beg to move:

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Necessity to fix a national minimum
wage for all employees

Shri Tushar Chatterjea: 1 beg to
move :

“That the demand under ‘the
head 'Ministry of Labour’ be reduc-
ed by Rs. 100.”

Necessity of early implementation of
the Minimum Wages Act for all
agricultural labour in the country.

Shri Tushar Chatterjea: I beg to
move :

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Necessity of early legislation for valida-
tion of bonus claims of employees
of various industries.

Shri Tushar Chatterjea :
move :

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Necessity of proper legislation for
checking retrenchment

Shri Tushar Chatterfea: I beg to
move ;

I beg to

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100."

Necessity of proper legislation for com-
pulsory provision for housing faci-
lities for industrial workers.

Shri Tushar Chatterjea: I beg to
move :

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”
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Need for proper application of Factories
Act to Bidi Industry

Shri Tushar Chatterjea: 1 beg to
move :

“That the demand wunder the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Need for proper welfare measures for
labour in Shellac industry

Shri Tushar Chatterjea: I beg to
move :

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Need for introducing protective measu-
res against occupational disease in
Shellac industry.

Shri Tushar Chatterfjea: I beg to
move :

“That the demand wunder the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Need for better arrangement for medi-
cal facilities for employees under
Employees State Insurance Act.

Shri Tushar Chatterjea: I beg to
move :

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Need for enquiry into the rationalisa-
tion problem of the jute industry
Shri Tushar Chatterjea: I beg to

move :

“That the demand under the
head ‘Ministry of Labour' be reduc-
ed by Rs. 100.”

Need for encouragement of Trade
Unionism

Shri Tushar Chatterjea: I beg to

move :

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Labour policy of the Government

Shri Tushar Chatterfea: 1 beg to
move :

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”
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Recognition of Trade Unions by em-
ployers

Shrimati Renu Chakravartty (Basir-
hat) : I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

. Need for granting of full trade union
rights to Government employees

Shrimati Renu Chakravartty : I beg to
move:

“That the demand wunder the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Need for fixing of minimum wage of
Rs. 100 for industrial workers

Shrimati Renu Chakravartty : I beg to
move:

“That the demand wunder the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Need for granting of bonus to workers

Shrimatl Renu Chakravartty : I beg to
move:

“That the demand under the
head ‘Ministry of Labour' be reduc-
ed by Rs. 100.”

Lack of housing for workers

Shrimati Renu Chakravartty : I beg to
move:

“That the demand under the
head ‘Ministry of Labour' be reduc-
ed by Rs. 100.”

Employees State Insurance Scheme

Shrimati Renn Chakravartty : I beg to
move:

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Working of the Plgnraﬁon Labour Act,
1

Shrimati Renu Chakravartty : I beg to
move:

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”
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Failure of ihe employer conciliation
machinery

Shrimati Renu Chakravartty : I beg to
move:

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Failure to provide employment in the
Ministry to the Backward Classes
on the basis of population.

Shri V. Boovaraghasamy (Peramba-
lur): I beg to move:

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Status and pay scales of laboratory hel-
;,)‘e in the Indian Institute of
echnology, Kharagpur.

Shri N. B. Chowdhury (Ghatal): 1 beg
to move:

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Service conditions of the rice mill wor-
kers in the district of Midnapur

Shri N. B. Chowdhury: 1 beg to
move :

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Service conditions of saw-mill workers
at Kolaghat in the district of Midnapur

Shri N. B. Chowdhury: 1 beg to
move ;

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Over-time allowance to workers

Shri N. B. Chowdhury: I beg to
move :

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs, 100.”

Trade Union rights in State Under-tak-
ings
Shri N. B. Chowdhury: I beg to
move :

“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”
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Mr. Speaker : A point of order can be
raised only with respect to a matter
which is beforc the House.

Shri Kamath: 1 was referring to your
ruling. It has not been followed. There
is contcmpt, by the Committee, of the
Speaker’s ruling.

Mr. Speaker : He may bring his point
later, or he could have written to me.
We are thirsting for time here. He
should co-operale with me. '

Shri Kamath: We want the Commit-
tces also to co-operate with you. The
Committees are not co-operating with
you.

Mr. Speaker : Obviously he wants to
point out that some Committee is sitting
now,

Shri Kamath: Yes; that is what I
wanied to say bul you interrupted me.

Mr. Speaker : I shall take note of it,
and I shall find out. I am much obliged
to him.
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Shri P. C. Bose (Munbhum—North):
It is quite evident from the report of the
Labour Ministry that with the develop-
ment of industrics and various other pro-
jects including the river valley projects,
the scope of activities and the responsibi-
lities of the Labour Ministry have enor-
mously increased. And there is no doubt
that they will further increase, with the
implementation of the Second Five Year
Plan projects.

The Labour Ministry have to their cre-
dit a number of legislations and schemes
for the welfare of the labourers. 1 do
not want to enumerate all the new le
lations that have been passed by thi
House nor do I want to go into the
details of their working, as some of
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Service conditions of motor transpori
workers

Shri N. B. Chowdhury: 1 beg to
move :
“That the demand under the
head ‘Ministry of Labour’ be reduc-
ed by Rs. 100.”

Need to improve the relations between
mine labourers and employers in
Barajamda area.

Shri Deogam (Chaibassa—Reserved
Sch. Tribes): 1 beg to move:
“That the demand under the
head ‘Chief Inspector of Mines' be
reduced by Rs. 100.”

Maintenance of roads in mining area
around Bara-jamda.

Shri Deogam : 1 beg to move :
“That the demand under the

head ‘Chief Inspetcor of Mines’ be
reduced by Rs. 100.”

Violations of the safety regulations in
Mines

Shrimati Renu Chakravartty : I beg to
move:

“That the demand wunder the
head ‘Chief Inspector of Mines’ be
reduced by Rs. 100.”

Inadequacy of deterrent punishment and
prosecution for infringement of
Mines Act.

Shrimati Renu Chakravartty : I beg to
move:

“That the demand under the
head ‘Chief Inspector of Mines' be
reduced by Rs. 100.”

Lack of housing and other amenities
for coal miners

Shrimati Renu Chakravartty : I beg to

move:

“That the demand under the
head “Miscellaneous Departments
and Expenditure under the Minis-
try of Labour’ be reduced by
Rs. 100.”

Need to check corruption in the Ex-
change offices

Shri Boovaraghasamy : I beg to move:

“That the demand under the
head ‘Employment Exchanges and
Resettlement’ be reduced by
Rs. 100.”
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Mr. Depu ¢ These cut mo-
tions are now before the House.

st uifexr st wEAT IITSAE
o, T/ W aa ¥ i gL ...

Shri Nambiar : It can be in English;
yesterday, the Speaker mentioned that. .

Shri B. S. Murthy : If the hon. Minis-
ter is speaking in English, the Deputy
Minister can speak in Hindi.

Mr. Deputy-Speaker: 1 would not
have any objection if they, between
themselves, divide like that. I would wel-
come that. But, I cannot ask him to
speak in a particular language. If he
chooses to do so, I will have no objec-
tion.

An Hon. Member : Division of labour.

firmie TARFIL—
a%m: gq@h%ﬁﬁﬁ'a‘r
daw et & awwd &

Mr. Deputy er : Now, when the
hon. Members have given a suggestion
it is for the Minister to accept it or not.
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Shri B. S. Murthy: I rise to support
the Demands. In doing so, I must pay
my tribute to the Minister and the De-
puty Minister for having registered pro-
gress in the year under review. I have
been rather disappointed at the snail’s
progress with which the Labour- Minis-
try has been functioning ever since the
days of Independence. I do not think the
fault is entirely that of the Minister or



4905 Demands for Grants

his Deputy. As I said on a previous
occasion, the Central Government is
treating the 1abour with stepmotherly
affection. Whenever a Bill is brought be-
fore the Cabinet, somethin, or the other
is pointed out and the Bill is referred
back either to the States or to the legal
department. In this way much of the le-
gislation that could have been before us
18 not before us.

Again, I feel that this is the last De-
mand placed before us as far as the First
Plan is concerned. So, it is better to find
out the targets with which the First Plan
started—that is, so far as the labour is
concerned. I think the Labour Ministry
placed three objectives before itself at
the time of the inauguration of the First
Plan—effective administration of labour
laws, improvement in the real wages of
the working class and subsidised indus-
trial housing programme.

Taking the first, I am afraid that no
effective steps were taken to give effect
to the first objective. We see that the
employer and the employee have not
come nearer nor has any effort been
made to see that Government takes
active steps to compel the recalcitrant
employers to give effect to them; they
always try to avoid labour legislation.
The number of strikes, the number of
work-days lost and the number of dis-
putes still pending—they are all an indi-
cation that the administration of labour
laws has not been fully and effectively
implemented during the First Plan.

3 P.M.

Coming to the next objective, im-
provement in the real wages of the work-
ing class, I must say that this also has
been neglected. As some of the speakers
have already indicated, there is an in-
crease in production, increase in wealth,
as far as the economy of the country is
concerned. But, to that extent the labour
wages have not gone up. Whatever may
be the excuse, I think the fault has to be
laid at the doors of the Labour Ministry
for not having fought for the workers in
the factories and the tillers of the soil
getting more wages. After all, when the
country has registered an increase in pro-
duction and has shown a rise in the na-
tional income, it is the duty of the
Ministry as well as the Government to
see that the real producer of this wealth
gets share out of it. I do not think the
Ministry has done anything in this res-

pect.
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The third thing is the subsidised in-
dustrial housing programme. It is a woe-
ful story. Every time we come before the
House with this subject the Minister in
charge of this portfolio says: “What can
I do. Here is the money. Here are the
facilities. We are willing. We have re-
duced the rate of interest. But, the em-
ployers are not coming forward.” This is
a lame excuse. No employer will come
foward willingly and try to help the
labour to have a house with all sanitary
arrangements. He will only try to ex-
ploit as much as he can. It is for the
Government to see that lame excuses are
not given. We are now trying to start the
Second Five Year Plan. We must take
into account the fact that, in spite of the
Minister and the Deputy Minister being
very sympathetic towards the labour, be-
cause, they have been labour leaders and
trade unionists themselves, nothing tan-
gible has been done, as far as the
workers are concerned. Therefore, 1
think it is time that the Ministry makes
up its mind and then work with more
vigour in the Second Five Year Plan.

Having said this, I would like to say
a few words about one or two other
items. The first thing is about the Em-
ployment Exchanges. I do not know why
the Central Government is anxious to
hand over these to the unwilling hands
of the State Governments. The State
Governments have been all along fight-
ing shy to take over this responsibility
in spite of the fact that the Central Gov-
ernment agreed to share 60 per cent of
the cost and also to give them a whole
set-up already in motion. I do not want
that the Central Government should
think that the time has come when these
Employment Exchanges could be better
worked by State Governments. I have
my doubts about that. In the case of
Scheduled Castes, Scheduled Tribes and
Backward Classes the States fiave shown
a woeful negligence, an apathy which is
condemnable, in regard to their adminis-
tration. They have always been trying to
say: “No funds”. I am sure, after two
or three years, the Labour Ministry will
be approached by the States saying that
60 per cent is not enough and the Cen-
tre must give 90 per cent. They will say:
“Your name and our game. You expend
the money, we will administer the whole
thing”. Therefore, I thing it is high time
we revise our plans and see that the Em-
ployment Exchanges are not handed over
to unwilling hands.

In the recent Labour Ministers’ Con-
ference at Hyderabad they said that the
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employment policy must be a national
policy, if it is a national policy,
why should the States be given
a predominant part to make this policy
a success? 1 also want the Ministry to be
careful about this. At present the Report

shows that in 1954 the percentage of

placements effected was 26.6 per cent.
In 1955 it is 19.8 per cent. 1 am afraid,
next year it may be less and the next
year it may be still less. Still the Central
Government says: “Here is the full
amount. You spend the money and let
the Employment Exchanges under
your guidance.”

There is one point—I do not know
whether the House will appreciate it. or
not. If the Employment Exchanges are
in the hands of the Ministers in the
States, I am afraid, there will be a lot of

nepotism, favouritism, casteism and what
not.

Dr. Krishnaswami (Kancheepuram):
How? .

Shri B. S. Mourthy: “How?” is the
question coming from Dr. Krishna-
swami, who is a doyen of the non-brah-
min party. Brahmin and non-Brahmin,
Harijan and brahmin, are still there.
These things will infiltrate into the Em-
ployment Exchanges. They have been
there and they are going to be there.
Therefore, 1 say, it is better that the Cen-
tral Government take full courage in
both hands and say: “The Shiva Rao
Committee might have said anything, we
are not going to do it”,

You say that under the Second Five
Year Plan you want to give more em-
ployment opportunities. The public sec-
tor is taking a more important part in
the Second Five Year Plan. en all
these new factors are coming up, there
must be a revision in the policy with re-
gard to thegg Employment Exchanges.

Another thing is, the Employment Ex-
changes have registered the names of
56.637 Scheduled Caste people, but only
half of them have been given jobs. This
is the position with regard to the pre-
vious year. In the current year it is still
less. Out of 69,865 names on the live re-
gisters only 21,246 persons have been
provided with jobs. The same fate
awaits the Scheduled Tribes and Back-
ward Classes also. -

Shri Boovaraghasamy : There are no
figures for Backward Classes.

s'llilﬂ B. 8. Murthy: They do not figure
at all. )
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_ At the same time, the Empioyment
Exchanges are also trying to imitate the
Service Commissions in the States as
well as the UPSC. There is one expres-
sion in the English language, which is
playing havoc as far as the Scheduled
Castes and Scheduled Tribes are con-
cerned, that is: “Not suitable”. I wish
this expression is removed from the
English language, at least it should not
be allowed to be used in Government de-
partments. Everywhere they use this
expression: “Not suitable”. The Employ-
ment Exchanges also, I am told, are try-
ing to copy this and thus depriving the
few chances the Scheduled Caste and
Scheduled Tribes people have got in get-
ting empolyment.

Now I come to one other point and
that is with regard to the training
schemes. The Report shows that there
are not sufficient candidates coming for-
ward to get themselves trained. I want
the Minister to find out what is the rea-
son for there being a lack of students.

Again, the report does not contain
how many students have been trained
and how many of them have been ap-

inted. I think from next year onwards
items showing how many persons have
been trained and how many have got
appointments may also be included.

Another point is this, The Labour
Ministry is anxious about motor trans-
port workers but not a word is said
about conservancy labour and tannery
labour. Even Shri Tandon has spoken
about the scavengers. Why should not
the Labour Ministry go into the working
conditions of these conservancy workers?
The municipalities are there. Take, for
instance, Madras. In Madras we find a
number of reading rooms, a number of
maternity homes, a number of libraries,
a number of creches, for all, but there
is nothing for the scavengers or the con-
servancy workers. Even good houses
have not been ‘provided for them. There-
fore, it is a question to which the Labour
Ministry must devote more time and
greater attention. In the case of tannery
workers also, there is a lot of retrench-
ment and discontent. That question also
must be gone into carefully and it must
be seen that something is done for these
helpless conservancy and tannery
workers.

The last point that I would make
is about agricultural labour. There
are as many as 6 crores of agri-
cultural labourers in India, but every
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time the Labour Minister says, “Wg
are conducting some pilot pro-
gramme; we are conducting some sur-
vey,” etc. But what is the programme for
giving those labourers fu.: employment?
At the same time, you must see that no
agricultural labourer is subjected to any
lack of work and lack of food. Re-
cenlly, someone was reported to have
committed suicide in the Damodar
Valley. Every newspaper has printed in
bold letters that one man committed
suicide because of retrenchment there.
But in rural India, hundreds and thou-
sands of people are suffering from want
of food, and nothing has been said in
the papers about them; the Ministry does
not bother about them. Therefore, I
would request the Minister to give his
earliest attention to this problem and see
that even if nothing could be done, at
least 12 crores of banjar land or waste
land which are available with the State
Governments and the Central Govern-
ment are distributed to them. The Minis-
try should see that employment is given
to them so that production also could
thereby be increased.

Shri Venkataraman (Tanjore): I will
take up the point which was slightly
touched by the hon. Deputy Minister
and urge on this House that the Indus-
trial Disputes (Amendment) Act should
be put through before the end of this
session of Parliament. It was seven or
eight years ago that the Labour Ministry
contemplated a comprehensive enactment
for regulating the relationship between
the employers and employees so that a
self-contained code may give adequate
protection to the working classes in
India. It has a very haphazard progress
and almost a chequered history until at
last two years ago, I think, it was, I,
speaking in one of those debates,
urged on the Government to drop
the idea of having a comprehensive
legislation and at least attend to the most
urgent and impoftant issues which are
today doing a lot of harm and giving a
lot of concern to the workers in India.

I will briefly refer to one or two mat-
ters which call for immediate attention.
The definition of the worker in the In-
dustrial Disputes Act covers only those
persons who are doing manual and cleri-
cal labour, and all those who are doing a
little extra supervisory work are exclud-
ed from the purview of the definition.
The result is that today a very large
category of employees who deserve and
who desire protection of the Industrial
Disputes Act are outside the pale of that

legislation.
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Take, for instance, a maistry in a
plantation. According to e very

learned and wise. decision of . the
Industrial Tribunal, a maistry who is
sugrvising the work of another
labourer in the plantation is not
a workman within the definition of the
Industrial Disputes Act. So, even a poor
worker who is drawing hardly a rupee
and a half is denied the protection of the
Industrial Disputes Act. On the other
hand, we are extending the definition of
a worker in our new legislation, and we:
must state to our pride that in the cate-
gory of workmen we have included even
the working journalists, educated people
and men holding and performing intel-
lectual work. Now, this anomaly has
resulted in considerable suffering to the
lower category of employees in factories,
people who are working as charge-hands.
and foremen, etc., and they are absolute-
ly at the mercy of the factory managers.

Then there is another very important
question which has got to attended
to by the Labour Ministry and it relates
to the notice of change. The bulk of the
disputes arising in the industrial esta-
blishments is on account of unilateral
changes made by the employers without
consulting the employees. Very often,
the plea is taken before the tribunals.
that there are certain managerial func-
tions and that labour has no right to
intervene or interfere' and that if the
employer does not consult labour on such
matters he is entirely within his province
or his sphere or his rights.

Recently in Madras a change in the
manner of remuneration of the workmen
was resorted to by the employer with-
out prior - consultation with the em-
ployees. The employees apprehended
that such a change from the time-rate
to the piece-rate would cause serious in-
roads in their earnings and they protest-
ed. But it was contended by the em-
ployer that he was still within his autho-
rity in so changing ths procedure uni-
laterally, with the result that a prolong-
ed strike ensued. Whatever be the result
of the strike, the country has to take
note of the hardship and suffering which
the workers have undergone during those
periods of unemployment and starvation.
This is an instance of avoidable hard-
ship, and it is not avoided only because:
we have not put into the statute certain
very necessary provisions to safeguard
the rights of workers. Therefore, I
would appeal to the Minister to see that
this amendment to the Industrial Dis-
putes Act is brought forward at the earli-
est possible moment and passed at least
before the end of this session.
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I may also inform the Minister that
there are a number of tribunals awaiting
the passing of this measure to write their
judgments. If the amendment is carried,
then certain categories of people would
get benefit under the Industrial Disputes
Act. But if the amendment is not carri-
ed, a large number of persons who have
put their case to the tribunal for the
fixation of wages, dearness allowance and
-other amenities will be denied those pri-
vileges. Thus, instead of solving a dis-
pute there would be fresh disputes com-
ing in the wake of those judgments.

Before I proceed to the next point, I
‘would like to make a humble appeal to
the Members opposite to co-operate in
this and see that time is allotted for the
passing of the Industrial Disputes Am-
-endment Act as early as possible. Al-
ready, these -provisions have been exa-
mined by rg[presentatives of workers and
employers. The principles underlying the
amendments have been accepted by all
parties in tripartite meetings. What
actually remains to be done is to put a
statutory seal to an almost accepted
principle. Unless this is done, I
am afraid the disappointment of the
workers would be so great that whatever
good has been done to them would be
‘lost in that disappointment.

There is another matter about which I
have the habit of repeating. So far as
the factgries are concerned, it is my
earnest desire that the number of acci-
dents should be reduced. During the de-
bate on the Railways, 1 pointed out that
the number of accidents in the railway
workshops has been increasing and 1
attributed it to the lack of inspection
carried on by the Inspectorate. 1 have
a feeling that because Railways is one
part of the Government and the Labour
Department is another part of the Gov-
ernment, they mutually agree to either
wink over the faults or shortcomings
with the result that accidents are going
on increasing. It is the duty of the
Labour Inspectorate to see that stricter
and higher standards are mantained in
‘Government workshops so that they may
serve as a model. In ordinary factories
also,—I have the figures for 1953 only,
which is the latest year of the Year Book
—we find there has been increase in
accidents. In 1947, the number of acci-
dents was 58,781, that is, 25.4 per
thousand and in 1953, it was 93,687,
that is 37.06 per thousand. It is true
that there has been an increase in the
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number of people employed and
there should normally a pro-

rtionate increase in the accidents.

at there should be an increase even
in the ratio is one which passes my com-
prehension. One explanation which is
favourite in the department is that acci-
dents are better reported now than they
were before.

Shri Khanduobhai Desai: Vigilance.

Shri Venkataraman: I totally dmree.
I think the amount of vigilance re-
porting in 1947 was as good or as bad
as it is today. This is a matter on which
1 would like the Government to bestow
some attention. By the time they come
with the Labour Demands next year,
they should be able to show a de-
crease in the number of accidents in
factories.

Shri Nambiar : Not on paper.

Shri Venkataraman : I suppose paper
figures represent the true state of affairs.
Otherwise, we would be left even without
a point for criticism. If you say that
paper figures are not correct, they may
turn round and say that your figures
are useless.

I refer next to another important sec-
tion of labour, namely plantation labour.
I have a very soft corner for plantation
labour having been one of those pioneers
who started the labour movement
among plantations. It is good to recall
what was the state of affairs at that time.
In those days, plantation owners used to
regard those estates as private property.
They would refuse even to allow an out-
sider to go into the plantations for the
purpose of talking to labour. On one
occasion, | had to go for the purpose of
forming a trade union. The manager
told me that the cstate was his private
property and that I was guilty of tres-
pass, and asked me to get out. I replied
that I was not only a trade unionist, but
also a lawyer and that I would challenge
him to take proceedings in a magistrate’s
court for trespass. I said, there was no
criminal intention in coming into your
property and therefore it would not
amount to trespass. But, he had a better
answer. He called two of his bulldogs
and I had to run for my life.

Mr. Deputy-Speaker: The lawyer
could not requisition his legal knowledge.

Shri Venkataraman : From those days
to the passing of the Planation Labour
Act and the formation of a very large
trade union is really a great progress.
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We feel proud of the dzrogress that
plantation has made so far. But,
it is not all. They have to go a long way
before. they can catch up with industrial
labour in India. In 1951, the Plantation
Labour Act was passed. But the rules
were not framed. Naturally, the planta-
tion owners were of the view that if
all the benefits granted under the Planta-
tion Labour Act were introduced imme-
diately, they would not be able to meet
the expenses. That was a point of view

which we had to recognise. Therefore,

the rules provided for the implementa-
tion of the Act in various stages. Today,
we have reached a position in which all
the rules with regard to health, safety,
etc., should be implemented as early as
possible. I submit that the time has come
when the whole Act has got to be imple-
mented. I have information, which I am
not sure whether it is true,—I hope it is
not—that if the Government implements
all the rules with regard to plantation
labour, the plantation owners are
threatening to take this matter to the
High Court for the purpose of getting
a ruling that it is interference with their
freedom of trade. If there is any lacuna,
I would appeal to the Minister to notice
it betimes and take legislative sanction.
Plantation labour in South India is alive
and alert. It is very anxious that the
entire rules should be implemented. If
there is any obstruction on the part of
the plantation owners in this behalf, I
hope the Government would see that im-
plementation is not thwarted.

One word about dock workers. Being
myself a member of the Dock Labour
Board, I have to register a very serious
protest against the very sorry and very
poor conditions which are prevailing in
the dock areas. In the matter of the pay-
ment of the guaranteed minimum wage,
at present they are paid only the guaran-
teed minimum wage for 12 days. This
is far too low. Very often, the workers
in the docks are unable to make both
ends meet. It should be increased at
least immediately to 15. T know that the
Dock Labour Enquiry Committee has re-
commended that it should be increased
from 12 to 21. That may take a little
long. But, as it is, payment of the gua-
ranteed minimum wage for only 12 days
leaves them in such a pitiable condition
that they are neither able to seek em-
ployment elsewhere and earn a living nor
live on the earnings which they get from
the Dock Board. It is a very urgent
need. I trust the Government would
look into it.
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Shrimati Renu Chakravartty ; Mr. De-
puty-Speaker, Shri Abid Ali said a little
while ago that there has been very little
criticism of his Ministry. 1 want to very
strongly criticise his Ministry on one
point at this very late stage.

Mr. Deputy-Speaker: Simply because
he said so?

Shrimati Renu Chakrav. ¢ I might
have pointed to certain points in the
Ministry’s work that was welcome if I
had time but on one very fundamental
point, I will raise strong objection—be-
cause I shall only have a few minutes to
speak—on which 1 feel that the attiiude
and the active work of the Ministry has
been harmful to the cause of labour.
That is on the question of trade union
unity. Trade union unity is a very funda-
mental need not only of a section of the
workers. It is not a sectional demand
alone, but it is also of the utmost im-
portance to the nation itself. As a matter
of fact, in the First Five Year Plan ‘it
has been admitted that the worker plays
a very distinctive role. It says “the
worker is the principal instrument in the
fulfilment of the targets of the Plan and
in the achievement of economic progress
generally. His co-operation wiﬁ) be an
essential factor in creating an economic
organisation in the country which will
best subserve the needs of social justice.
Certain rights and obligations are asso-
ciated with this distinctive role.” I feel
that it is not only a question of increas-
ing the production or the attainment of
targets in which the worker plays a very
important part, but also that he is the
only effective check to the growth of
monopolistic concentration of wealth,
and that is a point of view which has
to be taken into consideration by this

If we accept this position, then we
have also to accept that the worker must
be allowed full rights of developing his
trade union, his organisau'on and to
choose whichever union he desires and
also try in every possible way to build
up trade union unity, because without
that it will be impossible to Hght Capital
with its enormous grip over the entire
economy of the country. I would like
specially to say that it is amazing that
thc Congress Party, the ruling party,
which is well known to have organised
its own trade union, the INTUC, not
only organises its own political trade
union, but also Ministers of State direct-
ly threaten workers who dare to join
any other union, -especially Red Flag
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unions. As a matter of fact, it is well
known that the Deputy Minister, Shri
Abid Ali Saheb only recently on the 23rd
January, 1956 told the workers of the
Hindustan Aircraft Ltd. Bangalore that
their demands were not referred to ad-
judication because theirs was a Red Flag
union.

Shri Abid Ali: It is wrong entirely.

Shrimati Renu Chakravartty : He said
the same thing to the workers of the
Bhadravati Iron and Steel Works, also
at the Nandidrug Mines of the Kolar
Gold Fields. Not only this, but where
there are united trade unions not asso-
ciated or affiliated with any natinoal
trade union, either the INTUC, AITUC
or UTUC; there we find actually the
INTUC comes forward as a breaker of
the unity. As a matter of fact, here is
a letter written by INTUC, Bombay
Branch, trying to break the unity of the
Bombay Insurance Employees’ Federa-
tion. The letter says:

“You will be glad to learn that
the INTUC has decided to help
employees of Insurance Compa-
nies to form independent non-po-
litical trade union which will not
join Reds on any issue. A union
is already organised here by em-
ployees themselves.

1 am requesting you to help in-
surance employees in your City
and State to form their own
unions on similar lines. It is pos-
sible that a large number of your
friends are employed in Insu-
tance. Please contact them also.

Events are moving fast. It is
necessary these employees also
move fast. Hence the request to
speed up.

Kindly send me names of your
friends so that I can advise the
union to contact them. Kindly ap-
proach Pradesh INTUC/Congress
for information. We shall be
shortly calling an All-India con-
ference in Bombay. May 1 re-
quest you to give your early
attention to this urgent and impor-
tant question.”

The same thing has happened and
here unfortunately the Deputy Minis-
ter himself is implicated. ri Abid
Ali Saheb was writtén to by a certain
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person who is associated with the insu-
rance workers. He says:

“] had been to Delhi on three
occasions in the last few months,
but unfortunately could not con-
tact you.

I met Shri Roy of the Delhi
Insurance Federation in Calcutta
at the time of All-India Insurance
Employees’ Conference  which
too Eace in the last August. I am
told he is an INTUC man. We
were about 35 to 40 per cent
against the Communists and their
fellow travellers. One Smt. ....
Congress MLA from Bihar is the
president of the State Insurance
Employees’  Association  there.
Though she did not attend the
conference at Calcutta she has been
elected as the Vice-President of
the All-India Association. I would
request you to explain things to
her so that she may consolidate
the position in Bihar so that we
may get a majority at the time of
the next conference.”

Shri Abid AH: Who has written that
letter to whom?

Shrimati Renu Chakravartty : I shall
put it on the Table of the House. You
can just see then.

Mr. Deputy-Speaker: Is it a letter
addressed to Shr1 Abid Ali?

Shrimati Renu Chakravartty : Yes. So,
I can cite many instances.

Shri V. P. Nayar : A man is known by
his friends.

Shrimati Renn Chakravartty : 1 re-
member what my friend Shri Venkata-
raman said on one occasion when there
was a discussion in this House on the
question of trade union recognition. We
stated that we wanted all trade unions,
whether they belonged to UTUC,
INTUC, AITUC, should be recognised.
Once a trade union has been formed by
the workers and the workers choose
that type of organisation or this type of
organisation, once we have given them
the right of free association, it is only
right that all of them should be recog-
nised. Shri Venkataraman said that it was
very necessary to have a united orga-
nisation, that we should have one
union in one industry, and that it would
be very difficult to go on negotiating
with various unions. There was some



4917 Demands for Grants

sense in that, After hearing all this, we
have put forward the proposition—we
are straightforward—that you may take
one union in one industry, but what ia
happening is that it is the INTUC which
comes out as the breaker of these
unions.

There are two ways of achieving this
unity. Let the workers have a secret
ballot and decide which union theé
want to belong to. If it is the INTU
they want, it is O. K. But it is not the
job of Government to decide for the
workers which type of organisation they
should belong to. In the alternative
what can be done is, let the workers
who belong to the various unions form
an electoral college. Let them form one
union. Let them elect an executive. Let
‘them have one single united trade union.
This is the only way of doing it. What
is the use of Shri K. P. Tripathi coming
here and saying that they have been
fighting for co-existence in the ILO
when you cannot apply it to your own
workers over here. Whether you like it
-or not, there are unions, which you may
or may not like there are central trade
unions, there are workers who prefer
not to be in the INTUC. Are you going
to force them?

Today what is the type of unionism
which the Ministry is directly and in-
directly helping. We find that a certain
type of legislation is being extolled. On
the one hand there is the Tata agree-
‘ment. What is it except a closed shop
union? It is the employers who are
g:ing to make the collection of mem-
‘bership dues. Under the dire threat of
not being able to hold their jobs, the
workers will be forced into it whether
they like it or not. On the other hand,
we have the Bombay Industrial Act.
That also is, I believe, going to be
made the basis of another all-India Act
in which 50 per cent of union member-
ship will enable them to negotiate on be-
‘half of the entire workers. Not only
‘that. There is no means of consulting
the workers. Finally, it is actually going
aﬁainst the right of the workers to
‘choose their own trade unions. In this
‘way, instead of giving the right to the
worker to choose his own union, it is
‘the State-controlled union that is foisted
upon the worker.

I will give you one last example of
‘what is actually happening. The Iron
-and Steel workers at Burnpur have for-
‘med a union called the United Iron and
Steel Workers' Union which is against
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the INTUC. The majority of the wor-
kers, about 15,000 of them, have form-
ed this union. Every form of intimida-
tion has been brought to bear upon
them. They are not recognised by the
employers. There is no question of re-
cognition because the law does not
enforce recognition. In a way the State
helps them. Some 88 cases of intimida-
tion and harassment have been brought
against them, but not one case has been
proved. Recently we have had preven-
tive detention of the leaders. 'then I
went there, I enquired: has there been
m;}l go-slow, any violence, any commu-
nal disturbance? Even the District
Magistrate had to agree and say: “No,
there has been nothing for the last three
months” and yet preventive detention
was introduced, and the charge-sheet
says: “You have taken up the fancied
demands of the workers.” What were
the fancied demands? Those demands
have been referred to the tribunal. Are
they fancied demands ? Some of them
have been met by the tribunal. Are they
fancied demands? “Certain leftist trade
unions have been helping you"—that is
also one of the charges. They are flimsy
grounds. Yesterday Government itself
realised that discretion is the better part
of valour and it has been forced to re-
lease them. In this way, we find that
there is discrimination all along. Even
on the question of representation, it is
only the INTUC that represents India
at the ILO. It is only they who are on
the Joint Consultative board; at least, all
the trade unions should have been re-
presented, but they are not there. In the
case of the Madras Port Trust also,
although the most representative union
is the AITUC, wyet it is the INTUC
which is on the board.

Shri Venkataraman : The hon, Mem-
ber is wrong there. Since she has men-
tioned this point, I may say that there
are two unions, one controlled by Mr.
Ayyangar, that is, the AITUC, and the
other controlled by certain others. The
membership is a matter of dispute, be-
cause members, just as they go and sign
petitions on both sides, join both these
organisations.

Shri Nambiar: The one has 99 r
cent membership, while the other has
only 1 per cent. membership.

Shri Venkataraman: That is what the
others also claim.



4919 Demands for Graats

Mr. Deputy Speaker: Let not these
d;ﬂ'en:nces be settled here and now on
the floor of the House.

Shrimati Renu Chakravartty: I quite

rce. Let us work out a method by
%uch it can be decided whether a
union is representative or not. I remem-
ber that once an United Iron and Steel
Workers Union member told me:
“You ask the Minister, and let him tell
us what is the proof that he wants to
show that ours is the union behind
which there is backing of a large majo-
rity of the workers. Is it membership?
Is it collection? Is it to be decided on
the basis of a secret ballot? Let him
enunciate some principle whereby it can
be proved that a union is the most re-
presentative or not.”. 1 say that unless
you do something in this direction, dis-
astrous consequences would take place.
For instance, look at what happened
during the Kanpur strike.

You took on the rationalisation com-
mittee, a man who was from the
INTUC, and who did not hold the brief
for the majority of workers. And you
know what the result was. The same
thing happened in the Empress Mills in
Nagpur also.

So, 1 would say that if you want that
there should be industrial peace, that
there should be progress, and that the
workers should have a very definite part
to play in the moulding of policy and
in the mopping up of the excessive
wealth that is being concentrated in the
hands of certain industrial bosses, then
the recognition of the union is essential.

Since my time is short, I shall not
talk on the question of the increment
of basic wages etc. But I should like to
deal with one important point, and
that is in regard to the payment of
bonus. 35 per cent of the disputes are

approximately wage disputes. Out of
that 35 per cent, nearly 75 per cent are
on the question of bonus. I would a

peal to the Minister that there must

some statutory provision about the grant-
ing of bonus. There have been big ag-
reements in the case of tea, and there
have been also other agreements in
which the question of bonus has been
recognised. But unless we have statu-
tory provisions in regard to this matter,
nothing will happen. In the case of
the electricity supply concerns, owing to
some decision of the Labour Appellate
Tribunal on the question of wages, the
Calcutta Electric Supply Corporation,
which is a British concern, and which is
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a monopolistic concern, making crores
and crores of rupees of profits, refused
to give bonus to its workers. The same
thing has happened in another case
also. The Supreme Court has allowed
an appeal against the award of the
Labour Appellate Tribunal in another
case. 1 think that was in the case of
the Muir Mills. So, we find that again
the whole question is coming up; the
question of the jurisdiction of the court
is coming up.

We definitely hold the view,—and
even the INTUC resolution which I
saw says the same thing,—that where
these industrialists have been making
huge profits earlier, whether during the
pre-war period or during the post-war
period, the question of bonus should be
regarded as one of deferred wages. One
may quarrel with the particular term
that is used. But it is definite that one
of the peculiarities of the situation is
that the bigger the industrial concern,
and the more the profits it makes—and
there are quite a large number of such
concerns—the more it fights shy of
giving this bonus.

For instance, in the case of the Burn-
pur mill with which the Union of Iron
and Steel Workers are associated, there
has been record production last year
and also the year before that, that is
during 1954-55. They have earned
Rs. 7 crores as profits, but according to
the 1947 award, they have given only
two days’ wages as bonus to every 1
per cent of dividend, the dividends hav-
ing been worked out on the basis of the
amount of capital, the proposed expan-
sion and so on. During the last ten
years, or I should say, eight years, not
more than 10 per cent dividend has
been declared. At one time, the ex-
cuse was expansion, and at another time
it was that Government did not allow
them to give a higher dividend. This con-
cern is giving only about 20 days’' wages
as bonus, but because there is record
production this year, it has given 10
days’ wages more, and so it comes to a
month’s wages. But in the case of the
other similar concerns about three
months’ wages are granted as bonus.

I say that if you are really keen about
mopping up the surplus wealth which is
accumulating at the top, and if you really
want to reduce the disparities, then this
question of bonus must be statutorily
provided for, so that the employers do
not get away by saying that “This is
an item of expenditure which we intend
to take into consideration.”
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In conclusion, I would like the Minis-
ter to answer the two points that I have
raised.

Shri Abid All: As a mstter of per-
sonal explanation, I may submit that,
firstly, I was not in Bangalore on the
26th January, but in Madura, and se-
condly, the statement attributed to me
is not mine,

Shri Nambiar: When he was in Banga-

lore did he make any such statement,

whether it was on that date or any
other? 1 also got information to that
effect. The date may differ, but the
point is whether he said so.

Mr. Deputy-Speaker : He says that he
denies both.

Shri Khandubhai Desai: I have listen-
ed very carefully to the debate that has
taken place in this House. There have
been compliments paid and there have
also been certain criticisms. And the
last criticism was, as people would like
to put it, very drastic. As far as the
compliments are concerned, they are
due not to the work of the Labour
Ministry, but to the employers and the
employees, the State Governments and
the Ministries. So, we are not unneces-
sarily going to be fattered by them.

As my hon. colleague has said, we
try our best to help the working class
to come up to a level, and to the extent
that we have been able to do it, we are
.:.latisﬁed that much more requires to be

one.

The hon. lady Member has paid seri-
ous attention to the discrimination that
has been made against certain unions,
and hence she said that politics appear
to play some part.

An Hon. Member : A big part.

Shri Khandubhai Desai : Of course, in
a democratic State, though trade unions
should remain free from politics, yet a
certain tinge of politics does enter them
some time or the other. But the party
that is mainly responsible for bringing
politics into the trade union movement
1s the party to which the hon. Member
belongs.

Those of us who have been associa-
ted with the trade union movement for
nearly three decades and a half know
to our cost that during the last two and
a half decades, attempts were made at
several times for bringing about unity.

4-40 Lok Sabha.
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That is a good solution. But let the
unity not be a unity of tactics, or mere
tactical unity, but let it be real unity
amongst the working classes. Attempts
were made to bring about unity in 1928.
In 1933-34 also, attempts were made,
and some unity was established. But
again, it was disrupted. I would ask the
country to judge who disrupted that
unity. Again, attempts were made to
bring about unity. That unity also was
disrupted again because unfortunately
some of my countrymen take their policy
from some other country. Whatever
suits them at a particular time comes in
the way of all activities, and not one
only. I hope and pray that as a result
of the latest reactions that we are find-
ing in the world, our ple, and my
own countrymen, would not be guided
by what is happening somewhere else.
And I can assure them that to the ex-
tent that I am capable of, I shall be
second to none in bringing about trade
union unity in this country.

As far as the question of discrimina-
tion is concerned, during the last decade,
certain trade unions have come up.
After scrutinising the membership of
the four central organisations, represen=
tations are being given. The ILO Con-
vention and procedure lay down that
advisers representing the most represen-
tative organisation shall be sent as dele-
gates by member-States. That is being
done. If I place before the House cer-
tain facts regarding the trade union or-
ganisations in the country, it will be
able to judge of the position.

The scrutinised membership of the
various unions were as follows, in the
year 1955: INTUC 9,31,968; Hind
Mazdoor Sabha 2,11,315, All India
Trade Union Congress 3,06,963 and
United Trade Union Congress 1,95,242.
That is to say, the membership, as scru-
tinised, of the Indian National Trade
Union Congress is even larger than that
of all the three other central organisa-
tions put together.

Shri Punnoose (Alleppey) : How are
these figures arrived at and how are
they checked? ’

Shri Khandubhai Desal: They are
figures supplied by the central trade
union organisations to the Labour
Ministry. Then they are scrutinised
and the claimed membership is verified.

Shri Punnoose : How is the verification
done, by whom?
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Shri Khandubhai Desai: The mem-
bership claimed by the INTUC was
13,38,607 and the verified membership
was 9,31,968; the claimed membership
of the Hind Mazdoor Sabha was
4,76,630, and the verified membership
was 2,11,315; the claimed membership
of the All India Trade Union Congress
was 7,89,045 and the verified member-
ship was 3,06,963; and the membership
claimed by the United Trade Union
Congress was 5,13,623 as against the
verified membership of 1,95,242.

Then the question will be asked: what
is beins done? According to our records,
we find that the claimed membership
and the claimed unions do not exist be-
cause they are not registered. According
to trade union law, they have not sub-
mitted their annual accounts to the Re-
gistrar: That is the first thing. In that
way, most of the unions which have
claimed that they are unions, do not
exist, and that applies to all the four or-
ganisations. As far as the INTUC is
concerned, you will find that from the
claimed membership, one third has been
taken out, because on scrutiny it was
found that the real claim for the purpose
of representation was not 13 lakhs but 9
lakhs. That is the position.

Then a point was made regarding dis-
crimination being practised in the mat-
ter of submission of disputes to the
tribunal. I have got certain figures which
will prove that there has been absolute-
ly no discrimination. The number of
applications of the INTUC to the Lab-
our Ministry or to the various State
Ministries was 1835, out of which the
number of applications sent to the tri-
bunal in the year 1954-55 was 848,
that is to say, 46 per cent of the appli-
cations were referred to the tribunal. In
the case of the AITUC, the number of
applications was 1376 and the number
accepted for reference to the tribunal
was 666, that is, about 48 per cent—
more than the corresponding figure for
the INTUC. The Hind Mazdoor Sabha
sent 903 applications, of which 473 or
52 per cent were referred to the tribu-
nal. So you will find that more appli-
cations in percentage were granted for
adjudication in the case of the AITUC
and the Hind Mazdoor Sabha than the
INTUC.

Thakur Jugal Kishore Sinha : What is
the percentage of disputes in respect of
each central trade union?

- Shri Khandubhai Desal : That is exact-
ly what I have stated.
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Thakur Jugal Kishore Sinha: I want
to know the number of points of dis-
putes.

Shri Khandubhai Desai : These are the
applications made by the central orga-
nisations to the various State Ministries
and the Central Ministry for reference
to adjudication.

Shri Nambiar : He wants to know the
number of points in dispute.

Shri Khandubhal Desai: I have not
got details with me. For that I would
have to place before the House all these
2000 or 3000 applications. That is all
I have to say on that.

As regards unity, I again say that
ultimately unity is going to come about
among the trade unions. But I
am not one of those who believe that
unity as a slogan would have any value.
Unity will come about from the rank
and file of the working class. I think my
hon. friends opposite should also give
up somec of their old notions and tac-
tics about the trade union movement.
Once they give up those things, I have
no doubt that trade union unity would
not be a slogan but would be a reality.

Shrimati Renu Chakravartty : He does
not take the initiative.

Shri Khandubhai Desai : That will de-
pend upon the spirit in which the ini-
tiative may be taken by people on the
other side. If they come with a pro-
per spirit, I think they will get the
natural response. I am one of those who
believe that any tactical approach to
unity is bound to fail. If it is not a
question of tactics, if it is a question of
genuine trade union unity, it is bound
to come about.

Thakor Jugal Kishore Sinha: From
one side only. .

Mr. Deputy-Speaker: We are agreed
that the differences are too great to be
resolved immediately. (Interruptions).

Shri Khandubhai Desal : I would now
like to deal with the question of indus-
trial relations. Industrial relations have
been, more or less, happy during the
year under debate. 1 am glad to find
that most of the trade union organisa-
tions are adapting themselves gradually
to the new spirit in the country. If we
want to establish a socialist pattern of
society, which the whole House is deter-
mined to do, and to have the economy
developed in a planned way, there
should not, in my view, be any ground
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for conflict or class-war mentality. I am
one of those who believe—and I think
my Government also believe—that in-
dustrial property or any productive pro-
perty does not really belong to private
enterprise but belongs to the nation. It
is with that end in view that we have
got to look at all our activities in regard
to legislation, to what extent the passin
of a law or the implementation thereo
oes towards establishing that psycho-
logy in the country. Therefore, I do not
think, the old outmoded and outdated
notions of strike and conflict have any

value today. They are outmoded and-

should be given up. Although old
habits die hard, wc are really finding
that they are dying away gradually.
Both the employers and employees
would have to consider that they are co-
servants of the community and it is for
the Parliament to lay down rules of con-
duct for both. It is with this end in
view that the Planning Commission is
considering the question of participation
of workers in the management. That
has been considered at two or three
meetings of the Labour Panel and it has
submitted its report to the Planning
Commission. Probably, within the next
few weeks, that report will be comin
before this Parliament for discussion.

should not anticipate the final decision of
:Ep Planning Commission with regard to

is.

4 p.M.

I am also glad to inform the House
that, as a result of the discussions in the
Indian Labour Conference and tripar-
tite conferences at various industrial
levels, the relations have become
smooth. Both the parties have been
able to understand each other. It has
helped us a great deal. I may say that
about three or four days back there was
a meeting of the Standing Labour Com-
mittee and we have been able to come
to definite constructive suggestions. The
tripartite committee has agreed that an
overall central law for regulating the
service conditions of the transport wor-
kers must be taken up at the central
level. It has also come to the conclu-
sion that legislation on various social
amenities, which may be termed as
social security legislation, have been in-
troduced in a piecemeal way. Now the
time has come for an overall social
security legislation whereby all the vari-
ous schemes that are working today like
the Provident Fund, the Reétrenchment
and Lay-off Compensation scheme, the
State Employees Insurance, Holidays
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with Pay, all these schemes can be amal-
gamated into a single scheme so as to
make available to the working classes
higher amenities from the same Fund
or, if necessary, little more funds that
may be available. Only a week back
that decision was taken and the Minis-
try will be examining that point very
soon.

Various questions have been ‘raised.
One of them is whether, after indepen-
dence, the workers have got a fair deal.
That has been agitating the minds of
the working classes. I have got certain
figures regarding real wages. 1 am only
placing facts before the House to judge.
It has been said that productivity has'in-
creased and that production has increas-
ed and that the workers’ wages have not
gone up pari passu. Obviously, the
working classes of this country cannot
expect everything that is produced for
themselves. There is the community
also which has got to share the rise in
the national income. The figures show
that when we got independence—in the
year 1947—the real wages, as compar-
ed to 1939 were 78-4, That is, when we
started our democratic sef-up, the real
wages were 78.4 compared to 100 in
1939. Of course, this Government, or
the Republic under which we are now,
was not responsible for the gap. Whe-
ther, after we got independence, we
have been able to make up a good deal
is the problem for us. The figures, froms
1948 went up to 84-4 in 1948, 91°7 in
1949, 90'1 in 1950, 92°2 in 1951 and
so on till 1954 when the real wages had
been 102:7. That is, all the leeway
which we had to make up had been
made up in the first three years after
independence and in the First Five Year
Plan, in addition to the social security
measures like the Provident Fund, the
State Employees Insurance, the Re-
trenchment and Lay-off Compensation
and Leave with Wages. So, if all these
are totalled, we can safely say that the
industrial worker today is anywhere
from 15 to 20 per cent higher in his
standard of living than what he was in
1939,

Shri Nambiar : How can it be? Com-
pared to 1947, even your figures. ....

Shri Khandubhai Desai: I was say-
ing, compared to 1939, it is 102'7 real
money wages as related to the cost of
living. In addition, there are the Provi-
dent Fund, the holidays with pay, State
Employees Insurance and all Lgese come
to about 12 to 15.
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Shri B. S. Murthy : What about the
rise in the cost of living?

Shri Khandubhai Desal: They have
been correlated in the real wages.
Attempts have been made in the Second
Five Year Plan to evolve some plan so
that there may not be this trouble and
conflict. That question has been engag-
ing the attention of the Labour Ministry.
The Labour Ministry has submitted its
own plan to the Planning Commission.
The Planning Commission has consult-
ed the various interests in the Labour
Panel and, after discussion, they have
come to the conclusion that for the main
industries in the country, a wage board
should be appointed so as to evolve a
formula for the increase in the real earn-
ings of the workers. 1 hope the Plan-
ning Commission will accept the recom-
mendation about the wage board which
has been made by the Labour Panel and
this Parliament would have enough
opportunity to modify, if it so desires,
the recommendations of the Planning
Commission which will be coming be-
fore this House.

Shrimati Renu Chakravartty : Will
they also go into the question of the
national minimum wage?

Shri Khanduobhai Desai : The point has
been raised about the national minimum
wage. As the House is aware, national
minimum wage would have a natural
relation to the total national income. It
cannot be a figure which will be as high
as some people would think. When we
come to the question of national mini-
mum wage, we have to take into consi-
deration the total national income of
the country. We have also to consider
whether that national minimum wage
from our national income is made avail-
able to almost everybody who puts in
his eight hours of work. In that regard
I may digress a little. I think hon.
Members must have studied very care-
fully the report of the Agricultural Lab-
our Enquiry Committee. You will find
that there are in this country about 17°6
million labour families and the income
per family comes to Rs. 447 per year.
Along with that, there are about 355
million families which can be called
“cultivator families” in which there are
included peasant proprietors as well as
tenants, and their income would come
roughly to double that of the agricul-
tural labour family. When we come to
a national minimum-—and these people
form together nearly 70 ]l:;er cent of the
population—it would have to have
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some relation with these people
have also to be raised up tcvcr
national product, and nanona.l income
which we get would have to be very
evenly distributed. The question of a
national minimum will certainly be con-
sidered in its proper setting and at the
proper time. This is one of the reasons
why the States find it very difficult to
fix up the minimum wage for agricul-
tural labour, because it must be realis-
ed that the agricultural labour, which
forms about 227 per cent of the popu-
lation of the country, have got the em-
ployers and the small peasants and
tenants who form about 45 per cent of
our polpulauon They are the employ-
a particular minimum is imme-
dlately placed before them, then it
would have to come out of that Rs. 447
out of the double income of the agri-
cultural labour, who are also below the
standard. That means that we have to
see that for our agricultural population,
including both tenants and peasant
prietors. The average holding of a
tenant or a peasant D _lpnetor is not
more than 75 acres. There is un-
employment and under-employment at
the rural level. Therefore, some of us
in this House say that if we want to
raise the standard of living of the 70
per cent of the people remaining in our
villages, we would have to go Iin,
whether you like it or not, for some
subsidiary occupations, which they may
be able to ply in order to increase their
wealth. That is the position.

In the context of the figures and facts
which 1 have placed before you, I think
we must re-orientate our thinking.

In the course of the debate, mention
was made about the implementation of
labour legislation. Efforts are being
made to see that all legislations that
have been put on the statute-book are
properly implemented. As a result of
the consciousness that has come over
both employees and employers, attempts
are being made to evade, and when eva-
sion takes place, there are two actions
possible. One is a trade union action,
an organisation of workers. They have
to see that whenever there is a breach
of the law, they do refer the matter to
the Government and Government has
to make this machinery very effective. I
am glad to say that as far as the Gov-
ernment of India and the State Gov-
ernments are concerned, they have been
able during the last few years to
strengthen the inspectorate machinery.
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It has been said by Shri Murthy, I
believe, that the Labour Ministry is
being given a step-motherly treatment,

Shri B. S. Murthy : The Central Gov-
ernment.

Shri Khandubhal Desal: I do not
think so.

Shri B. S. Murthy : Thank you, Sir.

Shri Khandubhai Desal: The Labour
Ministry has got a co-equal footing with
any other Ministry, and gets most of its
roasonable demands conceded by the
Cabinet. It is joint responsibility, and
if there is anything wrong in the Lab-
our Ministry, I am responsible for it.

Shri B, S. Murthy : No, no.

Shri Khandubhai Desai : I do not say
that anyone else is responsible.

Dr. Krishnaswamy : Hear, hear.

Shri Khandubhai Desai : Some com-
plaints have been made regarding the
delay in the disposal of the disputes re-
ferred to tribunals. I do accept that, and
that is why as Shri Venkataraman has
put it, instead of going in for a com-
prehensive legislation, I say let us try
to bring in an amending Bill which
deals with the problems of immediate
significance. That Bill is before the
House and I hope that before we dis-
perse in this session, the Bill will become
law. I am happy to inform the House
that the Business Advisory Committee
have been very kind enough to waive
the right and privilege to take it to a
Select Committee. They have given 10
hours for passing the Bill into law, and
all the Members of the Opposition have
been very considerate to me and to the
Government and say that we will get the
Bill through as early as possible. I am
obliged to them. I, of course, on my

art give the assurance that before the

ill comes up for discussion, we will
have a sort of an informal Select Com-
mittee. All those who are interested in
the Bill will be invited and we will have
a heart to heart discussion, and if any
amendments to procedure or other
things may be found necessary, I
would be very happy to entertain them
and do the needful in the matter.

Shri Namblar : But we will have to get
it through a Select Committee at least.

Shri Venkataraman : Not necessary.
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Shri Khandubhai Desai : We have dis-
cussed that problem, Mr. Nambiar,
threadbare in the Business Adviso
Committee and they were kind enou
to say that we will see the-Bill through.

Mr. Deputy-Speaker : The Hon. Mi-
nister has to address the Chair.

Shri - Khandubhal Desai: You can-
not avoid Shri Nambiar anyway.

A slight reference was made to bank
employees. 1 am in sympathy with it.
But we must know exactly how the
people under the guidance and lead of
of the bank employees behaved in
January-February. I do not want to go
into the tortuous history of the bank
dispute. Shri Gajendragadkar had given
his Award. This House has passed the
Award unanimously, in exact terms of
the Gajendragadkar’s decision. The par-
ties were free to place their own points
of view before the Gajendragadkar
Commission, and tke Commission made
certain recommendations which, on the
whole, gave about Rs. 90,00,000 more
per year to the workers than what they
were getting under the Sen Award. But
in the case of a few people, about
12,000 as was already said, certain emo-
luments of existing wages were reduced.
That was the law passed by the Parlia-
ment. Nobody sympathises with the
bankers when they have not paid. But,
then, it is a matter for negotiation and
discussion. The Bank Employees’
Association took it into its head to tell
the people immediately to defy this law
and to go in for ugly demonstrations
and pen-down strikes; there was even
violence in some places to coerce the
bankers to give them what they wanted.
I do not want to go into that history.

After that, some saner sections of the
bank employees said that they repudiat-
ed these methods which had been ins-
tilled into their minds by the Associa-
tion. The question must be decided bet-
ween the banking companies and the
workers of the individual banks. They
asked me to use my good offices. How
can I use that when one side goes on
irritating the other side every minute of
the day and would not allow the banks
to work smoothly? Anyway, about a
fortnight back, I had an occasion to go
to Bombay when some representatives
of the banking companies came to meet
me. [ said that they should forget the
misbehaviour and whatever they have
done the bankers should see what is fair
and do something which would pacify
them. At least the majority of them
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[Shri Khandubhai Desai]

were not in the demonstration. I asked
them: “Why should you want to treat
them on the same level as others? You
make a good gesture it will be respond-
ed very favourably by the bank employ-
ees and they will work better.” They
said that they would consider this.

The House must know tpat there are’

three associations. One is in relation to
the State Bank which has got nearly
forty per cent of the total. There we are
concerned. The others are the ex-
change banks. Thirdly, there are the
other banks and their association. All
the three would have to act uniformly.
I think they are taking counsel among
themselves and I believe, before long,
they will make gesture which will be ap-
preciated by the bank employees.

At the same time, I would like to
say a word to the bank employees. As
I have said in the beginning, let them

ive up, as all the other industrial wor-
ers, their old tactics and old methods
of getting things done. Government is
always eager and keen to see that a
fair deal is given to everybody. We have
off and on, come before this Parlia-
ment to see that no injustice is done to
the employees. Why should they go on
in this old traditional method of un-
necessary agitation. We have all to put
our shoulders together to increase the
wealth and to share it. How that wealth
is going to be shared is not going to be
decided in the streets by demonstra-
tions, strikes, lockouts, etc. That is
oing to be decided by this sovereign
arhament. We have rightly, I believe,
accepted the method of democracy.
Though in its initial stages, democracy
may look a little tardy, it is the only
way out of any conflicts that may arise
in the society from time to time,
(Interruptions.) .

Shri Nambiar : Only as a last resort
they do it.

Shri Khandubhai Desai: I think that
we must give up those old tactics and
old methods of the right to strike; in
glace of the right to strike we must

ave the right to work which has been
guaranteed under our Constitution.

(Interruptions.)

Shri Nambiar : Should we give up the
right to strike?

Shri Khandubbai Desal : I did not say
that. I mean that the slogan must be
changed.
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There has been some question raised
about the housing conditions. ] agree that
the housing conditions in most of the
urban areas are deplorable. Attempts are
being made to improve them. During the
last three years, about 78,000 houses
have been built by the subsidy-cum-loan
scheme. Most of these houses were
built by the State Governments. The em-
ployers have not taken advantage of it."
We have spent nearly Rs. 21 crores in
building these houses. Housing in the
mining area also requires to be pushed
up. The Ministry had now decided that
instead of relying on the employers to
take advantage of it, the Ministry
should build houses, not in one colony,
but at the place where the mines were
situated—a cluster of 20-30 houses. It
should be made available to the miners.
The Bhuli township, I regret to say, has
not fulfilled the objective which we had
in view. It is a little far off from the
mining area and therefore, the miners.
decided not to go there. Naturally, they
do not want to go to places three or
four miles away from the mining area.
We have re-orientated our scheme of
building houses. 1 believe, my collea-
gue, the Housing Minister, has stated
the other day what his Ministry is think-
ing; it is examining whether some or
most of the employers cannot be made
compulsorily to build houses by law.
That is under examination by the Hous-
ing Ministry and 1 hope we will be able
to take a decision soon.

Shri Venkataraman has said that he:
had compared the position of the plan-
tations as he saw them seven years back
and as it is today. I myself had an op-
portunity to tour the plantation area of
Assam, about a month back. I went
there in 1948. I really found a
phenomenal change in the economic
and social conditions of the plantation
labour; it has improved considerably.
Much more is to be done yet. 1 am glad
that the Plantation Act has been very
fully implemented by the passing of the:
rules and regulations; they have now
become final. It ensures certain health,
education and certain other amenities.
Ultimately, the Act had to be imple-
mented by the Government. The Assam
Government has promised me that the:
necessary machinery to see to the imple-
mentation of the health and the educa-
tional schemes under that Act will be-
gin functioning in the near future and I
do not think we would have to com-
plain much about the implementation of
the Plantation Act,
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I had also an opportunity to see the
Flamers. From what they have told me

feel that they are very keen, themsel-
ves, on the implementation of the Plan-
tation Act. As I riid, 1 found radical
changes in the outlook of both the plan-
tation labour as well as planters in their
economic conditions, etc.

Shri Venkataraman : May 1 invite him
to Madras.

Shri Khandubhai Desai: I will come.
Perhaps he feels that, in Madras. condi-
tions are not so good. It is for the State
Government, for him and for me and
for everybody to see that the conditions
there also improve.

Before I conclude, I would like to
tell the House this. I have not been able
to answer a few points. These token
cuts have been placed here. I have got
all the notes ready with me and I have
got a reply. I do not think that they
will go by default for want of discus-
sion or debate. Every suggestion and
point made in the House will receive
not only careful consideration but
straight consideration with a view to be
implemented.

Mr. Deputy-Speaker : I will put the cut
motions to the vote of the House.

All the cut motions were negatived.
Mr. Deputy-Speaker: The question is:

“That the respective sums not
exceeding the amount shown in the
fourth column of the Order Paper,
be granted to the President, to com-
plete the sums necessary to defray
the charges that will come in course
of payment during the year ending
the 31st day of March, 1957, in
respect of the following heads of
Demands entered in the second
column thereof: Demands Wos.:
70, 71, 72, 73, 74 and 136.”

The motion was adopted.

[The motions for the Demand for
Grants which were adopted by Lok
Sabha are reproduced below—Ed.]

DEMAND No. 70—MINISTRY OF
LaBour

“That a sum not exceeding
Rs. 14,49,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Ministry of Labour’.”
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DeMAND No. 71—CHIEF INSPECTOR OF
MinEes

“That a sum not exceeding
Rs. 22,37,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-

"

pect of ‘Chief Inspector of Mines’,

DEMAND No. 72—MISCELLANEOUS De-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF LABOUR

. “That a sum not exceeding
Rs. 3,52,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Miscellaneous Departments
and Expediture under the Minis-
try of Labour’.”

DeEMAND No. 73—EMPLOYMENT
EXCHANGES AND RE-SETTLEMENT

“That a sum not exceeding
Rs. 1,94,51,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Employment Exchanges
and Re-settlement’.”

DeManD No. 74—CiviL DEFENCE

“That a sum not exceeding
Rs. 1,03,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Civil Defence'.”

DEMAND No. 136—CAPITAL OUTLAY GF
THE MINISTRY OF LABOUR

“That a sum not exceeding
Rs. 50,42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Capital Outlay of the
Ministry of Labour’.”
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Mr. Deputy-Speaker : The House will
now take up discussion of the Demands
for Grants Nos. 51 to 62 and 131 relat-
ing to the Ministry of Home Affairs. As
the House is aware, 8 hours have been
allotted for the Demands of this Minis-
try.

There are a number of cut motions
to these various Demands. Hon. Mem-
bers may hand over the numbers of the
selected cut motions which they propose
to move at the Table, within 15 minutes.
I shall treat them as moved, if the Mem-
bers in whose names those cut motions
stand are present in the House and
the motions are otherwise in order. *

The time-limit for speeches will, as
usual be 15 minutes for the Members in-
cluding movers of cut motions, and 20
minutes if necessary, for Leaders of
Groups.

DEMAND No. 51—MmisTrRY oF HoME
AFFAIRS

Mr. Deputy-Speaker : Motion moved :

“That a sum not exceeding
Rs. 2,04,79,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day ot March, 1957, in res-
pect of ‘Ministry of Home Affairs’.”

DEMAND No. 52—CABINET
Mr. Deputy-Speaker : Motion moved :

“That a sum not exceeding
Rs. 30,29,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Cabinet’.”

DemaND No. 53—DEeLHI
Mr. Deputy-Speaker : Motion moved :

“That a sum not exceeding
Rs. 1,53,96,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Delhi’.”

10 APRIL 1956

Demands for Grants 4936

DeMAND No. 54—PoLICE
Mr. Deputy-Speaker : Motion moved :

“That a sum not exceeding
Rs. 1,93,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of p?};-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Police’.”

DeMaND No. 55—CENsus
Mr. Deputy-Speaker : Motion moved :

“That a sum not exceeding
Rs. 17,91,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Census”.”

DEeMAND No. 56—Privy PURSES AND
ALLOWANCES OF INDIAN RULERS

Mr. Deputy-Speaker : Motion moved :

“That a sum not exceeding
Rs. 2,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Privy Purses and Allowanc-
es of Indian Rulers’.”

DemaND No. 57—ANDAMAN AND Nico-

BAR IsLANDs
Mr. Deputy-Speaker : Motion moved :

“That a sum not exceeding
Rs. 2,21,43,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
aecé of ‘Andaman and Nicobar Is-

n S..” . *

DeMAND No. 58—KutcH
Mr. Deputy-Speaker : Motion moved :

“That a sum not exceeding
Rs. 1,35,36,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pact of ‘Kutch'’.”
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DEMAND No. 59—MANIPUR

Mr. Deputy-Speaker : Motion moved :

“That a sum not exceeding
Rs. 1,17,26,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment the year ending during the
31st day of March, 1957, in res-

(1]

pect of ‘Manipur’.
DeMAND No. 60—TRIPURA

Mr. Deputy-Speaker : Motion moved :
“That a sum not exceeding
Rs, 2,01,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment. during the year ending the
31st day of March, 1957, in res-
pect of ‘Tripura’.”
DeMAND No. 61—RELATIONS WITH
STATES

Mr. Deputy-Speaker : Motion moved :

“That a sum not exceeding
Rs. 38,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-

(1]

pect of 'Relations with States’.

Demanp No. 62—MisceLLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER
AFFAIRS
THE MINISTRY OF HOME

Mr. Deputy-Speaker : Motion moved :

“That a sum not exceeding
Rs. 4,80,09,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in" res-
pect of ‘Miscellanecus Departments
and Expenditure under the Minis- -

(1]

try of Home Affairs’.

DeMAND No. 131—CAPITAL OUTLAY OF
THE MINISTRY OF HOME AFFAIRS

Mr. Deputy-Speaker : Motion moved :

“That a sum not exceeding
Rs. 2,34,71,000 be granted to the
President to complete the sum
necessary to defray the charges
‘which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Capital Outlay of the
Ministry of Home Affairs’,”
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Mr. Detnty-Spenhr: Does the hon.
Minister like to say anything in the be-
ginning, or will he reply at the end?

The Minister of Home Affairs (Pandit
G. B. Pant): I do not want to intrude
now upon the time of the House.

Dr. Krishnaswami: Mr. Deputy-
Speaker, I have moved four cut motions
to invite the attention of the Home
Ministry to the serious deficiencies in
our administrative structure. I would like
my hon’ble friend the Home Minister
to consider the various problems, and
issues that I raise, in" a dispassionate
manner.

I should like to begin with Sardar
Patel’s analysis of shortages of person-
nel in our administration. It is as true
today as it was in 1948 when Sardar
Patel made the forthright criticism to-
which I invited attention and which I
hope the Government of India will give
weight. Sardar Patel remarked:

“During the last few years, how-
ever, all this had completely chang-
ed and the pendulum had swung to
the opposite extreme. The result
was that many posts were held by
persons who were far too inexperi-
enced to hold them. This reacted
adversely on the efficiency of the
services in several ways. Where a
superintendent lacked - experience,
all the assistants under him neces-
sarily lacked guidance and training.
This accentuated the ill effects of
the poor quality and inexperience of
assistants. More men were required
to do the same work than if they
had the requisite experience. This
applied also to the higher layers
with the result that the demand for
staff further increased thereby ac-
centuating the tendency to progres-
sive deterioration of quality. There
was, therefore, an urgent need for
arresting this tendency and improv-
ing the quality at all levels.”

I suggest that these problems are
still with us and, if anything, have been
accentuated. I am surprised that we
have not as yet applied our minds pro-
perly to the problem of administrative
personnel. We have been content to live
from hand-to-mouth, instead of realis-
ing that the forced marches which we
are taking to goals of higher standards of
living and greater prosperity envisaged
in the Second Five Year Plan—and,
sibly, to be continued in the third and
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fourth Five Year Plans—necessarily in-
volve a radical re-thinking of what we
are to do with our administrative struc-
ture.

I am one of those who have come to
the conclusion that the competitive
examination, while it might have its
merits, has been suitable for filling
vacancies to posts which mature 15 or
20 years hence. As anyone familiar with
administrative procedure knows vacan-
cies in services are closely linked
with the retirements of administrative
personnel; it is on this basis that posts
are filled. What I do suggest is that, if
we are to do some re-thinking we should
not only relate filling in of vacancies to
retirements, but should also have a for-
mula or a plan for taking in some reserv-
es s0 that we might absorb them in our
expanding administrative machinery.

Incidentally, I may refer to accelerat-
ed promotions, an evil which was re-
ferred to by Sardar Patel in his report
on Home Affairs for 1948, and which
is very much with us. Now accelerat-
ed promotions are a bane and, as eve
body realises, it has led to a great fall in
efficiency. I may point out that these
accelerated promotions have had another
deleterious effect on the administration.
Those who should advise on matters of
policy, who should be responsible for
bricfing Ministers who are accountable
to Parliament, have necessarily to take
up a great deal more of executive work,
with the result that both policy and exe-
cution have suffered. All these are evils,

no doubt, and the Home Minister might*

acknowledge them and yet rightly point
out to me as to indicate what I have
in view; because while he may be in
agreement with me og the seriousness of
the evils he can demand not only a clari-
fication of the problems but also
positive suggestions.

I suggest that the time has arrived
when we should envisage an increase in
administrative . personnel. We  should
decide to recruit at different age levels
from as wide a sector as possible. 1 said
that the competitive examination was not
an infallible or sure guide for provid-
ing candidates for our services at all
levels. 1 suggest that we should have
selections made on the basis of suitabi-
lity and experience and we should take
" account of experience of prospective can-
didates in the private sector when we
recruit more men.
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In this connection, I should like to
suggest that, when we are thinking of

a cadre and recruitment at different
levels, we should do it on a planned
basis and decide to recruit at one junc-
ture by a specially constituted committee
assisting the Public Service Commission.
This procedure would have two advan-
tages. Firstly, there are better chances of
avoiding patronage, the progeny of ad
hoc selections, as my friend the Home
Minister would realise. Secondly, we
have to realise that this recruitment
has to be objective and comprehend
four specific types of classes, the tech-
nical, executive, managerial and ad-
ministrative. The Home Ministry is,

- after all, responsible for the administra-

tive services of this country. We have
to recruit technical staff; we have to re-
cruit the managerial staff; and we have
to recruit the administrative staff, which
is responsible for advising on policy,
particularly in the Secretariat.

Here, 1 may point out that we should
get rid of the pernicious notion that
the All India Administrative Services
are a special caste, a special hierar-
chy, as it were, in which jobs are re-
served only for members of that parti-
cular service, in which public - services
are free to move about from one
area to the the other. People in
the State Services at different levels
certainly have a right to be absorb-
ed in the new Administrative Ser-
vice. Although it may be difficult for
the States Services to spare their best
men to the Administrative Service of the
Union for a long period, 1 think it
would be practicable to have them lent
for specified periods on deputation. A
vast to-and-fro movement would do
the Administrative Service quite a lot
of good. It would enrich the quality of
our Services.

[MR. SPEAKER in the Chair]

It would also lead, Mr. Speaker, to
our realising that this free to-and-fro
movement would considerably mitigate
the evils of parochlahsm, which we are
denouncing day in and day out. If
ple in the lower wings of the States Ser-
vices have a feeling that they are not
shut out, that there is great opportunity
for their being lent on deputation, they
will naturally have a more liberal, wid-
er and progressive outlook. Moreover,
let us realise that Delhi is not the epi-
tome of India. There are other places
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which certainly are an epitome and
represent the civilisation of India.
Such mobility will help more effectively
to break down these barriers of paro-
chialism which have beun reared by the
All-India services being a close preserve.

In this connection I should like the
Home Minister to pay due attention to
the recruitment of Backward Classes,
which is enjoined on us by the Directive
Principles of the Constitution. As the
House realises, we have granted two im-

portant concessions to members of the -

backward classes. We have raised the
age-limit for the entry of backward clas-
ses and Scheduled Castes candidates into
the services; we have also reduced the
minimum qualifications that are neces-
sary for their entrance. But. I should
like to point out’ that the real way of
making the backward classes in the
services, contribute a great deal more to
the efficiency of the administrative
machine?', is to give them special oppor-
tunities for training without affecting
either their pay or prospects of promo-
tion. This can be worked into an ad-
ministrative system which is going to ex-
pand and which will require a larger
number of people drawn from all grad-
es of the social strata for the purpose
of manning the services in the future.

What is the position today? I would
like my hon. friends not to misunder-
stand me for referring to some of these
matters in a rather bitter spirit. We have
gone to the extreme in creating posts on
a temporary basis and then forgotten
about them. Like ‘Topsy’ we expect them
to grow and when they behave not
quite properly we turn round and ad-
monish them to behave with respoasi-
bility. In some departments, I think,
the Home Minister can ecasily verify
these figures,—in some departments—
40 per cent. of the gazetted officers are
on a temporary basis for the past nine
years, 50 per cent. of non-gazetted
officers have been on a temporary basis
for the past twelve years.

Now, 1 would like to refer to another
matter of some importance. We * have
decided to levy new taxes. Two years
ago, we levied a tax on soap—an excise
duty, We have levied duties on vegetable
oils, we have levied also an excise duty
on mill cloth. We have decided upon
opening new post-offices, we have decid-
ed to open new broadcasting stations.
It is curious that for almost all these
new tasks for which we require adminis-
trative personnel, we have recruited
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people on a temporary basis. Can any-
one suggest seriously that these duties
are going to be of a temporary nature?
I do not think anyone can possibly sug-
gest that they will be of a temporary
nature. I believe that it would have
been wiser and sounder to have evolved
a more rational policy and to have re-
cruited them on a permanent basis in-
stead of allowing the people to be on
a temporary basis and denying them the
benefit of a pension. The great security
and charm of Government service is
after all a pension. If it is found that
for a long period a good proportion of
the services are on a temporary basis,
I venture to think the morale and effici-
ency of the administrative services
would be sapped.

I suggest that the retirement age
could be increased especially as people's
expectation of life has increased and we
need more men. In view of the expand-
ing needs of administration, the pros-
pects of those lower down will not be
jeopardised. Therefore, it would be
better to have something like an exten-
sion of the retirement age as a matter
of general principle. It is wrong to
continue the present system of exten-
sions. What has occurred in the ad-
ministrative hierarchy of Delhi today is
that it is done purely on an ad hoc
basis, and it leads to deleterious conse-
quences, because people almost at the
end of their careers are forced to play
the role of petitioners instead of bring-
ing the wealth of their experience to
bear on matters of policy and advise
the Ministries.

I shall refer briefly to the Royal Ser-
vices Commission in the United King-
dom. 1 am referring to it only because
1 feel that there are certain aspects of
administration considered by that body
which would have to be pondered over
by those who have given full support to
the theory and evolution of a welfare
State. I shall refer to the technical, exe-
cutive, managerial and administrative
services. It is rightly assumed that we
should have horizontal mobility, as it
were, between these different branches
of the services. While 1 agree that the
executive and managerial sides may cer-
tainly be brought into the highest
branch of administration, with respon-
sibility for advising on matters of policy,
I am one of those who hold the view
that the technical staff should not be
shunted into those administrative ser-
vices, for two reasons. Technical men at
the top would I expect in the future be
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paid at least as highly as those in
charge of policy-making. But the more
important consideration is, that  the
contribution of a technician to society
will be greatest in his special field of
competence, That is why, without men-
tioning personalities, 1 feel that it is
wrong to get scientists into the Planning
Commission and attempting to make
them administrators. They would con-
tribute more to society if they are in
their laboratories than if they are
brought into the administration in
Delhi where they languish for want of
acquisition of new skills.

Secondly, to advise on policy is a
complex art and requires abilities of a
high order. We have, therefore, like the
jesuits, to catch our administrators young,
we have also to cast’ the net wide to
bring in categories which have been
hitherto outside the purview of the
Indian Civil Service. I suggest that a
minimum of ten to fifteen years’ experi-
ence in a walk of life involving execu-
tion and management of an enterprise
must be made an indispensable condi-
tion for their entering the ‘pool’. The
net must be wide enough and the bait
attractive to include even those in the
private sector.

Finally, T must point out, and the
Home Minister will agree with me, that
civil servants do not expect to be paid
at commercial rates. That was what Sir
Bridges, the permanent Under Secre-
tary of the Treasury, mentioned while
giving evidence before the Civil Service
Commission which went into this matter.
But he took care to point out that :

“There must be some semblance
of fair comparison with other
branches of activity”.

It is wrong to assume that the ad-
ministrator’s task is simple. Those who
advise on matters of policy have to per-
form a complicated job. I cannot do
better than quote from the findings of
the Royal Civil Service Commission
which reported only six months ago to
the Parliament of the United Kingdom.

“The work of the administrator,
therefore, taken as a whole, requir-
es in an unusual degree a capacity .
to master and to marshall details in
many different fields at different
times, to interpret effectively the
ideas and policies of others and
to operate a complex administrative
machine, It is rare to find these
qualities in balanced proportion in
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one individual but the Civil Service
can never afford to be short of
them and must, therefore, provide
in its arrangement adequate oppor-
tunities for recruiting, training, deve-
loping and retaining enough of the
exceptional talent required to man
effectively its higest ranks. It is,
of course, true that not all members
of the class carry out the most sig-
nificant duties of the class all the
time. Much of the day-to-day work
evenly falling to it, particularly in
the grades of Assistant Secretaries
and Principal would probably in
the outside world be styled “exe-
cutive”. But this kind of limiting
qualification is also found in the
work of any group of broadly simi-
lar staff even in a fipely graded ser-
vice. But it does not detract from
the importance of the work of the
class as a whole or from the need
to ensure an adequate supply of
persons capable, at any time, of dis-
charging the characteristic duties of
the class”.

Sardar Vallabhbhai Patel joined the
band of immortals by integrating the
States. Let us hope that his successor
and others in our time will apply their
minds afresh to the problem of rebuild-
ing the administrative machinery so
that it might be capable of performing
the new task that devolves on us. Above
all, let us get rid of the pernicious of
notion of having the All-India Adminis-
trative Service as a separate caste.

Mr. Speaker: Shri C. C. Shah.

Shri C. C. Shah (Gohilwad-Sorath) :
I am sorry; I am not speaking today.

Mr. Speaker: I do not find any hon.
Member standing in his seat. I expect-
ed the Whips to give me a list, and the
Whips have since given me a list. I call
the hon. Members accordingly but if
they say they are not ready, it is rather
strange. Shri Frank Anthony.

Shri Frank Anthony (Nominated—
Anglo-Indians): 1 have a cut motion—
No. 1109—which refers to the need for
providing specific statutory guarantees
for the linguistic minorities. [ believe
that this matter has assumed a special
and vital urgency, more especially be-
cause we have or rather we will have
before this House soon the States Re-
organization Bill. We already have
linguistic minorities in the country, but
after we have finished rehashing the
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country, we will have added apprecia-
ably to this number of linguistic mino-
rities. I am glad that both the Prime
Minister and the Home Minister have
underlined the very special needs for
giving careful and ample guarantees to
the  linguistic = minorities. But I
feel that their salutary views have not
been translated into effect in the draft
Reorganisation Bill.

As far as I can make out, there are
only two provisions which refer to the
minorities. There is, first clause 21(2)-A
which refers to the setting up of
zonal councils as advisory bodies to
make recommendations, among other
matters, for the linguistic minorities.
Then we have the new article 350-A, ac-
cording to which-it will be the endea-
vour of the State authorities and local
authorities to provide for linguistic mino-
rities at the primary stage, facilities for
education in their respective mother-
tongues. 1 feel that in this matter of
linguistic minorities, only those who have
had the experience and who have known
the difficulties and even the disabilities
of minorities can really appreciate this
anxiety, this desire, for certain specific
safeguards in respect of language and
of culture and language and culture are
the dearest possession of any group.
We have seen symptoms of this
recently. If large groups running
into tens of millions can exhibit
their anxiety, then the anxiety of
smaller groups must be appreciated all
the more by the Home Ministry and
the Government of India. The Sikhs, I
believe, have been specially fortunate.
An exceptional provision has been
made for the Sikh community which
should go a long way to allaying their
fears and their anxieties. Certain cynics
have suggested to me that so far as
groups are concerned—particularly the
linguistic groups—they are accommodat-
ed in exact proportion to their capa-
citv or will to make trouble. Other
cynics—with these cynics I agree—have
suggested that in politics, silent pains
evoke no response. I sincerely hope that
this norm will not determine the form
of the safeguards for the linguistic
minorities. I cannot help feeling that
there has been no carefully formulated
suggestions with regard to safeguards
for linguistic minorities largely because
most of the linguistic minorities have
still to come into being. It is only when
the minorities are in being, when the
come face to face with day to day diffi-
culties of living and being that they will
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realise more and more their difficult and,
sometimes, unenviable position. As a
member of a minority in being, I am
able to speak from experience about
the danger of not having specific safe-
guards for minorities, and above all, of
not having categorical statutory guaran-
tees, which are, in the final analysis,
justiciable. I feel that, in this matter of
framing or suggesting safeguards for
the linguistic minorities there is a ten-
dency for a good deal of self-righteous-
ness. There is a good deal of glib talk
and glib assumption about secular demo-
cracy. Some of us try to set up an illu-
sion that we have a secular democracy
in being. Pontifically some leaders even
preach to the minorities and pontifically
they point to proclamations in our
Constitution. They would have us ac-
cept the word for the deed. But the
minorities know that secular democracy
is not a product which can be reared
overnight. It is not a mushroom growth.
It has to evolve. It is a process which
must cover not only decades, in this
country, but generations, requiring cer-
tain mental attitudes, certain psycholo-
gical processes. Let us accept this fact
that we are still at the very threshold
of this progress towards our ultimate
goal of a secular democracy. The road
is going to be hard, is going to be long,
and if we are honest, we will admit this
that communalism, casteism, even
linguism are endemic in Indian
thought, history and tradition, and they
will take a long period of uprooting,
they will take a long process of up-
rooting.

I have already referred to these two
provisions on behalf of the linguistic
minorities. They appear to be the only
two provisions in the .draft Bill. One re-
fers to the zonal councils. I am not
goim%l to decry these provisions. They
are there for what they are worth. But I
want to analyse them.

In the first place, these zonal coun-
cils from their inception are of a pure-
ly advisory character, and those of us
of the minorities who have had any-
thing to do with advisory bodies realise
that vis-a-vis Government and Govern-
ment machinery the advisory bodies
are not only usually ineffective, but they
are almost certainly usually impotent.
And the zonal councils suffer from a
double disqualification. In their in-
ception they are advisory. Their re-
commendations are again of an advisory
character. Somebody may say that an
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advisory body can only make ad-
visory recommendations. 1 say if
this provision with regard to Zzonal
councils is to have the semblance of
any kind of effectiveness, is to have any
meaning or value, you must put some
legal and some language teeth into it.
For instance, if there is a majority view
on the zonal council in favour of a
linguistic minority, then that view must
be absolutely binding on the Govern-
ment concerned.

Even if teeth are put into this provi-
sion of zonal councils, my fear is this.
What guarantee is there that the zonal
council will not merely be reflection
of the majority party, the party reflect-
ing the linguistic majority? If consti-
tutional guarantees, more than that if
guarantees in the Fundamental Rights
chapter of the Constitution which are
supposed to be unusually sacrosanct
have not been able to protect linguistic
minorities, then to what extent can we
hope that advisory bodies making re-
commendations will give any real gua-

rantee to linguistic minorities? As I°

have said, what guarantee is there that
these zonal councils will be anything
more than an anaemic reflection in
policies and views, in oppression and in
arrogance, of the linguistic majority in
a particular State?

I am able to speak in this matter not
only from personal, but from personal
bitter experience, and what I say I am
saying here in this House not in anger,
but more in sorrow. This House is
aware of the fact, and I say this objec-
tively, that when a certain State Gov-
ernment was inspired by the motive of
destroying the English language, in
pursuance of that motive it immediate-
ly issued an order seeking to destroy
Anglo-Indian and  English-teaching
schools. Now, it required no legal acu-
men, it did not require even any com-
monsense, all it required was a modicum
of honesty to look at that provision to
see the monstrous injustice and pal-
pable illegality of its character. Yet the
spokesmen of that particular Govern-
ment persisted in trying to circulate the
legal canard that that patently illegal
order, an order in patent violation not
only a Constitutional but of Fundamen-
tal Rights, was not only legal but pro-
gressive. And a more regrettable fea-
ture was this, that a large part of the
press which operates under government
tutelage, a large part of the press also
tried to create this illusion that this
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legal canard was in fact not a canard
but that what was sought to be done
was both legal and progressive. There-
fore, we found ourselves in a difficult
position.

5 P.M.

What would have happened if there
had been these zonal councils? Would
the zonal council have taken a view
contrary to that of the highest spokes-
men of government? Would the zonal
council have opposed the view in the
sponsored press? On the other hand,
the zonal council, if it were there, may
have been a liability to the minority
concerned. It may have joined in the
general official chorus. What I am
trying to underline is this. What would
have been the fate of this particular
linguistic minority? What would have
been the fate of the English-teching
and Anglo-Indian schools, if their fate
had been vested in some advisory body
making recommendations?

Fortunately, they were able to bring
this patently illegal order, this attempt
by government, juggernaut to overrunm
the Constitution and the Fundmenatal
Rights, before the court; they were able
to bring this fairly and squarely, before
the courts because those were statutory
rights, justiciable rights, and rights
which also fell within the Fundamental
Rights chapter. Finally we had to go
to the courts. That was what happened.

If you want to inspire any confidence
in the minorities, then in all these
matters, whatever rights you have must
be specifically worded; they must be
made statutory, and they must be made
justiciable. What would have happen-
ed in this case, if the courts were not
the final and impartial sentinals on
this particular issue? The schools would
have disappeared, and the English
language which happens to be the lan-
guage of our community, which I have
the privilege to represent, would have
been in the process of being effaced.

Arising out of this rather sorry, if
not sordid episode, there is another
example; and I say I am one of the
few people belonging to a linguistic
minority already in existence, who can
point categorically to examples of what
would happen,—and what has happen-
ed,—if you did not have constitutional
guarantees, guarantees which can be
raised in the final analysis before the
courts. What happened in this case?



4949 Demands for Grants

The Congress party was extremely

erous to my community, and no-
gﬁly has been more appreciative of this
generosity than I have been so far as the
Constitution was  concerned. Certain
specific safeguards were provided for
my community, and one of these safe-
guards is contained in article 333 of
the Constitution. That provision requires
that the Governor of a Part A State,
may, if he copsiders it necessary, nomi-
nate a person to represent the Anglo-
Indian community. Pandit G. B. Pant,
the Home Minister was with me, and he
had a great deal to do with this, and
he helped me considerably in the fram-
ing of these provisions. The emphasis
was on the word ‘represent’. The per-
son, although nominated, because the
community was numerically too small
to get its representatives in an open
election, was to be selected because of
his representative capacity. And what
happened in this case ?

In the State where there is only
one unchallenged organisation represent-
ing my community for the past forty

ears, where before this unfortunate,
ombay schools case Government had
automatjcally accepted the nominee of
this association, unfortunately, smarting
under a defeat—I was not responsible
for that defeat, if you look at it in that
way, because their illegal order was
struck down and exposed by the
Supreme Court—Government chose to
strike at this small minority, and they
chose to ignore not one representative
of the community but a panel of six,
and to impose a person as a representa-
tive, who does not pretend to claim to
represent ten people in the Bombay
State.

That same sorry story was repeated
in the Bengal Legislature also. A per-
son was imposed in spite of these cons-
titutional guarantees, to represent my
community in Bengal, a person who
had been driven out, if not to the
gutter, on to the streets. He was pick-
ed up because he chose to join the
Congress Party. He was put in and
imposed upon community because he
was an arleged representative of the
Congress Party, not of the Anglo-Indian
-Community.

There are several examples—but T will
not labour them—to show that even in
the face of statutory guarantees, this
is what can happen. Take the case of
educational rights. Here again, there
is a generous guarantee given. Under
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article 337 of the Constitution, the
States have certain obligations, manda-
tory, inescapable obligations, to conti-
nue certain grants, but—I say this with
regret—two  States, the State of

Uttar Pradesh and the State of Madras,
have patently, illegally made unconsti-
tutional cuts, in flagrant violation of
the plain language and phraseology of
article 337. For three years, 1 have
tried to secure redress. I have come to
this House. The Commissioner appoint-
ed by the President has not been able
to do anyting. The Home Minister has
just come here. I have appealed to
him. Three years have elapsed and
those Governments, the Governments
in perpetuating the illegalities, as 1 say,
of Madras and Uttar Pradesh, persist
in flagrant violation of the plain consti-
tutional provisions. I know what would
happen if I go to the court tomorrow.
Those illegalities would be struck down.
But do you require minorities to keep
on going to the courts and spend time,
and what is more, spend money, in
order to vindicate their rights ? At least,
they have this satisfaction of knowing
that even if they cannot get the State
Governments to see right or even
if they cannot get the Centre to
set right an obvious and palpable
illegality, they have a final court of
appeal in this country to which they
can go, namely the courts. It is because
of that that I am asking that these
provisions should be of a statutory and
justiciable character.

The second provision and the only
other provision with regard to linguis-
tic minorities is that another article
359(A) be put in the Constitution—it is
a good provision as far as it goes—it
says that it shall be the endeavour of
State Governments and of local authori-
ties to provide facilities up to the primary
stage for linguistic minorities. But my
own fear is that because of lack of
financial resources, this will remain
virtually a deadletter, like so many of
the directive principles in the
Constitution. My own fear is that it
will remain a deadletter, very much like
article 45 of the Constitution. The
language of the new article is almost
identical. Article 45 says that it shall
be the endeavour of the Government
to provide free and compulsory educa-
tion within ten years to its citizens. We
know to what extent that directive
principle has remained still-born. I am
not going to blame anyone if this pro-
vision also remains still-born. But I
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submit with emphasis, but with res-
pect, for the favourable consideration
of the Home Minister that if there are
to be any kind of guarantees for lin-
guistic minoritics in  the States Re-
organization Bill, then their appropriate
place is alongside of articles 29 and 30
of the Constitution.

Articles 29 and 30 refer specifically
to linguistic minorities, to their educa-
tional and cultural rights. What more
appropriate decision could there be than
to either extend these articles or to
add to them? If, for instance, because
the State Governments have not the
financial resources—and they will not
have the resources—to give education
to the minorities in their mother ton-
gue, a minority may well establish its
own educational institution, what
is the position? Under article 30, as
now interpreted by the Supreme
Court, in the Bombay schools case,
every linguistic minority has the right
to establish and to administer educa-
tional institutions of its choice. No
Government can interfere with that
right. That is the final dictum of the
Supreme Court.

Now, if that is the right which we
have given under article 30, that every
linguistic minority has the right to es-
tablish and administer educational ins-
titutions of its choice, then the conse-
quential right should be this, that if
they are running their educational ins-
titutions, if no one can prevent them
from running their educational institu-
tions, surely they must have the right
to have an examination through that
medium. My own fear is this, that
while this right is there and cannot be
interfered with, some State Govern-
ments—some of them because they
have not got the financial resources,
and others deliberately and insidiously
—may want to efface a particular lan-
guage or a particular linguistic minor-
ity. They may say, ‘All right, we have
given you this fundamental right. We
cannot take it away'. But they may
strike at the educational institutions by
either not giving the facilities for an
examination or if there are facilities
by taking them away.

What I am asking for is not only
for myself. I am asking this for every
linguistic—and potential  linguistic,—
minority in this country. If the Tamils in
Andhra have their educational institu-
tions, they will have the right under
article 30 to run those institutions. But
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if the Andhra Government says ‘We
cannot,—and we will not,—give you
examination through the medium of
Tamil', is it not only fair that the
Tamils should have the right to affiliate
their institutions to  wherever Tamil
may be the medium?

All that I am asking is, let some-
thing be added to article 30 that it is
an extension of their right to establish
educational institutions of their choice.
That if, in the State, there is no exa-
mination in that medium, then those
linguistic minority institutions may
have the right to affiliate to any other
body conducting examination in that
medium in any other part of the coun-

. try.

Finally, I would ask the Home Minis-
ter to consider this. The position of
the linguistic minorities is not goin
to be easy. The Home Minister an
the Prime Minister have quite rightly
made promises of ample guarantees.

At this stage, 1 do not want to make
any precise suggestions, but, I would
particularly ask the Home Minister to
consider this suggestion that there
should be some central agency for
considering the difficulties and ro-
blems of the linguistic minorities. ﬁhen
I say this, I say it with regret, but I
say it objectively that it is only the
Centre that has inspired confidence in
the minorities in this country. Some
States certainly, have been generous;
some have been liberal; some have been
tolerant; but, all States have not been
equal either in their attitudes or in
their policies. And, because of this, if
real confidence is to be inspired in the
linguistic minorities and, I believe that
is the intention and desire of the
Home Minister—then, I would ask him
seriously to consider the setting up of
some kind of central agency which will
be a sort of appellate authority in res-
pect of problems which linguistic
minorities may choose to refer to it.

Shri Achuthan (Crangannur):, Mr.
Speaker, 1 am very happy to congra-
tulate our Home Minister who is one
of the ablest leaders of this country and
who has a lot of experience in one parti-
cular State as the Chief Minister for
nearly two decades, which is rarely the
case in any other State, especially my
own State. So, I am very happy and
hopeful that under his regime, as the
Home Minister of the Government of
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India, there will be spectacular reforms
in the administration of the Central Ser-
vices as well as in the improvement of
the conditions of the Scheduled Castes
and the backward communities through-
out India.

Coming first to the All-India services,
after the creation of Part B States, there
was a scheme for upgrading some of
these State officers into IAS and IPS
services. I agree it is good that some
senior service men of the Part B States
must be raised to that status. But, was
there a general policy throughout all
the Part B States or was there an indivi-
dual policy followed in regard to each
State? If there had been a general policy
throughout all the States, and if a cer-
tain percentage of officers had been pro-
moted to these grades, there would have
been no murmur in the country. But, we
see that in some States a larger
percentage of officers were promoted
and in some States a lower percen-
tage were promoted. Because of this
there is dejection and ill-feeling. In
many States, lists after lists were sent.
First, one list was sent; subsequently,
another list; and then, another list. There
were rejections after rejections. Finally,
it comes to this. Officers who magI be
of the ordinary calibre and capability
were, after a service of 15 or 20 years,
promoted as TAS. Tn this particular mat-
ter, it has caused a great deal of dejec-
tion to a number of senior officers with
whom we have to do our work in the
States. What is the difference between a
Secretary in a State department and a
Secretary in a Central department? They

have to do the same work under the -

Constitution. Under the Constitution,
certain functions are allocated to the
States and certain  functions to the
Centre. I can understand that there is
some higher dignity and status and posi-
tion in the case of the Central service
man. But, the honesty, the earnestness
and the integrity that one has to possess
is the same in both cases. The Home
Minister should see that in all these ser-
vices a uniform policy is followed.

Then, I come to the pay scales. After
the Central Pay Commission report and
Gadgil report we see the gulf widened.
In certain States the pay scales are very
very low. We find that the Central pay
scales are very high. What will be the
consequence?

When you find in one room of the
same building a graduate of the same
calibre and ability and integrity doin
State service work and getting a pay o
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Rs. 50 or Rs. 60, and in the other
room of the same building, another
graduate of more or less the same calibre
and ability doing Central Government
work drawing Rs. 130, whose fault is it?
Are they not doing the work under the
Constitution of India for the same
countrymen, for the welfare of the 36
crores .of people or for different people?
There is a national government at the
Centre now. This is a very important
matter and I was agitating here in the
House for the last two or three years.
There is discontent among the State
service men that the Central Govern-
ment people are getting higher pay, dis-
l:roporlionately higher. There may be a
ittle difference, it may be a little higher
and that 1 can understand and appre-
ciate. But the pay of the Central Gov-
ernment ple .is disproportionatel

high and Lﬁzo gulf is very wide. That will
not do good to the country, and the
service men in all States are murmuring
and saying: “What are you there for?
Do you not see that we are doing the
same service to the country as the people
at the Centre who are drawing higger
pay and yet we receive much smaller
pay?” So, there must a scheme
throughout the country by which there
should not be much Iggfferem.:e between
the 'B:y of the Central Service -and that
of State Service in any part of the
country.

Coming to the selection for the I.A.S.
I concede that our youngsters are able
boys and they must have their ambitions.
They must have their scales of pay consis-
tent with our financial position and con-
sistent with the policy adumbrated by us.
I do not know how far it will be cor-
rect now to fix up their starting pay at
the present high level and the highest
pay at Rs. 1,000. Whatever be their feel-
ings, we must see, as the Prime Minister
said about two days ago in a speech
here in Delhi before the Institute of
Public Administration, that the service-
men should be made to feel that they
are the lowest men. In fact, the Prime
Minister stated that if any humble
countryman goes to him, he would wel-
come him and talk to him but he may not
find time for a scnior officer to meet him.
That must be the feeling in the service
men. So, we must sce that the so-called
high officers, 1.A.S., L.P.S. etc., are not
given very high salaries or very fat sala-
ries at the very beginning. 1? the offi-
cers feel that they are in very high posi-
tions then after ten or fifteen years they
may very well feel that the Kave risen
to such a level that there will be nobody



4955 Demands for Grants

[Shri Achuthan]

there above them, and that is bad. We
<do not want such officers in our country.
A scheme must, therefore, be worked
out in a proper manner in this con-
nection.

CDmitlfe to my State of Travancore-
Cochin, let me say that the States of
Travancore and Cochin were integrated
in 1949, Even now, after more than 4,
Soré z;ars, the l:erricessl;ave not been
integrat completely. me Depart-
ments have been integrated, but even
now there is murmur, resentment, de-
jection and disappointment. We get
copies of a number of memorials and
memoranda sent by the employees.
Their demand is that there should be an
impartial tribunal or a judicial officer to
look into this matter. Let him see, let
bim examine all these papers, and also
all the orders that have been passed by
the Government and then say which is
right, which has to be revised, which
has to be rectified and so on. Some bold
steps are required to be taken just now
because Kerala State is going to be
formed and a portion of Mala will
also be coming into it and the same
problem will again be there. Govern-
ment must be prepared even now to see
that after the new States are formed,
there will be no room for murmur or
disappointment in the integrated ser-
vices.

Regarding the appointment to the
Central Services, we find that appoint-
ments are made by the U.P.S.C. and
for temporary posts appointments are
made by the Secretaries or the Depart-
ments concerned, which, I think, is bad.
In the small State of Travancore-Cochin,
even peons were appointed by the Com-
mission becausec people did not tolerate
favouritism. We estimate our require-
ments in advance. Suppose we want 50
graduates, even three or six months in
advance, of their appointment, selec-
tions are made, and memoranda are sent
to the candidates to appear before the
State Public Service Commission, so
that the curse of favouritism and nepo-
tism will not be there.

We find a number of offices in Delhi.
A feeling is there in the country that
in some region or area there may be
some favourable atmosphere and that it
should not be tolerated. I am not find-
ing fault with any individual. Whether
it is the cast or the west or the south
or the north, all must feel that all are
for the country and should do their
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service, We must make it a rule. Things
may be done three or six months earlier.

The Central Government requires, dur-
ing the Second Plan, a number of offi-
cers. Let us chalk out a plan—how
many graduates, class III servants, class
IV servants, etc. we want. We should do
that. Not only that. The UPSC should
also visit the States. Candidates have to
spend a lot of money and trouble in
order to come to Delhi and appear be-
fore it. Let them go to Madras, Bombay
or Calcutta, The neighbouring States can
send their candidates to that place. The
recruitment should be made sufficiently
carly so that at any time when the Gov-
ernment requires them, it can send
memos so that even a single chowkidar’s
post will not go unnoticed by the Com-
mission. That is a very important mat-
ter. Otherwise, more and more of these
will be there and even in this House you
can find discussions about these. is
should be done for harmonised working
in this country.

Coming to the backward classes, one
year has passed since the report was
submitted. 1 hope the Government is
consulting the State Governments. Apart
from the Scheduled Castes and Tribes
mentioned therein, a number of others
belong to the backward classes. They
are expecting much out of the report
and waiting for the action that is going
to be taken by the Government. Educa-
tional facilities and financial assistance
must be given to them. Then only can
we say that the curse of untouchability
has been banished. This curse of cas-
teism and all these things must be re-
moved. 1 hope the Home Minister will
see that, before the end of this session,
the recommendations and the action
proposed by the Government would be
made availablc to the Members. (Inter-
ruption.) .

In Travancore-Cochin State, there is
the problem of over-population and also
unemployment. Ever;:body knows that.
Even the politics of that State is affected
by that, Unless the Home Ministry
should have some schemes to attract
capital to that State and also schemes
of colonisation in places like Andamans
or Nicobar Islands or in other States
and start some small-scale and cottage
industries, that problem cannot be solv-
ed. Tt will give headache for our able
and aged Home Minister. Even Shri
Rajagopalachari has prophesied that it
will be difficult to tackle that problem.
I am afraid that our Home Minister
<hould look into these things sufficiently
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early; otherwise, it will be impossible.
']Then; mustl be colonisallgn schemes. A
ot of people are prepared to go to any
place—Central India or anywhere. They
are prepared to work haid and honestly.

The schemes must be started early.
Otherwise, it will be a very serious pro-
blem. I do not know what other things
will take place during the next elections.
I have got my own doubts; even the
Home Minister has his own doubts.
That problem could be solved if it is
tackled properly. Let capital be attracted
there. Give concessions to big capitalists
to come there and settle there and have
their factories there. You must also
encourage small-scale and cottage indus-
tries.

I think, under the able guidance of
the Home Minister and his Deputy, Shri
Datar, these things will be kept in view
and due consideration and care will be
given to solve these problems as. early
as possible.

Shrimati Khongmen (Autonomous
Distt.—Reserved h. Tribes): Mr.
Speaker, I am thankful to you for giving
me this opportunity to take part in this
important discussion. I have no doubt
in my mind that the Ministry of Home
Affairs is doing as well as is possible,
in the circumstances in which India
finds itself, under the able guidance of
our respected Pant Ji.

The Report published by the Ministry
of Home Affairs is a fairly comprehen-
sive one. It has tried to present all as-
pects of the works done under the
Ministry. But, when I look to the actual
achievements in my part of the country,
I have, unfortunately, to repeat all that
I had said in this connection in previous
years.
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Whether in the sphere of economic
development or in the realm of social
services, the hill areas in my part of
India have not received adequate treat-
ment. This does not mean that the
authorities are unsympathetic or un-
mindful. They indeed bestow their atten-
tion to the problems that exist there,
But, in actual achievement, not much is
in evidence.

In the field of economic development,
the means of extraction and marketin,
the produce in the hills of Assam an
the North-East Frontier Agency are the
same. The same old conditions are pre-
vailing. Oranges and other fruits, betel-
nuts and betel leaves rot in the jungles.
There is no means of taking them out.
Even if they are taken out they deterio-
rate on the way before they are market-
ed. No adequate price is also available
for them. So, these hill people are get-
ting poorer and poorer. A scheme for
preservation of fruits was under contem-
plation. I do not know what has become
of that scheme.

The age-old practice of jhum cultiva-
tion is still continued. Sustained and ex-
tensive efforts are not being made to
teach the hill people about terraced culti-
vation.

Mr. Speaker: It is 5-30. The hon.
Member may continue tomorrow.

5-30 p.M.

The Lok Sabha then adjourned till
Half Past Ten of the Clock on Wednes-
day the 11th April, 1956.





